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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

Original Application No.461 of 2001 

Date of decision: This the 13th day of February 2002 

The Hon'ble Mr Justice D.N. Chodhury, Vice-Chairman 

The Hon'ble Mr K.K. Sharma, Administrative Member 

Shri Amit Sahai, IFS 
Divisional Forest Officer, 
Aie Valley Division, Bongaigaon, 
Dist.- Bongaigaon, Assam. 

By Advocates Mr B.K. Sharma, Mr S. Sarma and 
Mr U.K. Goswami. 

- versus - 

The State of Assam, represented by the 
Chief Secretary, 
Dispur, GuwahatL. 

The Secretary to the Government of Assam, 
Department of Forest, 
Dispur, Guwahati. 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Environment and Forests, 
New Delhi. 

Shri Kunja Hazarika, DCF, 
attached to the Conservator of Forests, 
Lower Assam Social Forestry Circle, Bongaigaon. 

By Advocates Mr A.K. Choudhury, Addi. C.G.S.C., 
Ir Gautam Uzir, Mr S.K. Medhi and Mr M. Ahnfed, 

Dr Y.K. Phukan, Sr. Government Advocate, Assam and 
Mrs M. Das, Government Advocate, Assa.m. 

Applicant 

Respondents 

ORDER 

CHOW DHURY. J. (V.C.) 

This application under Section 19 of the Administrative 

Tribunals Act, 1985 has arisen and is directed against the order dated 

20.11.2001 transferring and posting the applicant as Deputy Conservator 

of Forests attached to the Conservator of Forests, Lower Assam Social 

Forestry Circle, Bongaigaon. A thumbnail, sketch, relevant for the purpose 

of adjudication of the O.A. is sum med up below: 

The applicant is a member of the Indian Forest Officer (IFS 

for short), recruited under Section 7 of the IFS (Recruitment) Rules, 1966 
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read with Section 8 of the IFS (Appointment by Competitive Examination) 

Regulations, 1967, allocated to the Assam Wing of the Assam-Meghalaya 

Joint Cadre. The applicant, on his return from Central deputation, by 

order dated 9.8.2000 was posted as Divisional Forest Officer, Ale Valley 

Division, Bongaigaon. The said order was modified by order dated 6.9.2000 

and he was appointed as Divisional Forest Officer, Western Assa m 

Afforestation Division on temporary basis and posted at Manikpur. By 

order dated 11.6.2001 the applicant thereafter was transferred and posted 

as Divisional Forest Officer, Ale Valley Division, Bongaigaon. By the same 

order the respondent No.4 was also transferred and posted as Deputy 

Conservator of Froests attached to the Conservator of Forests. Lower 

Assam, Social Forestry Circle, Bongalgaon. It was stated that the order 

of transfer dated 11.6.2001 was challenged in W.P.(C) No.4193 of 2001 

and by order dated 15.6.2001 the said application was dismissed. The 

matter was further assailed in Writ Appeal N6.219 of 2001 against W.P.(C) 

N 0.4193/2001 and by order dated 13.9.2001 the said Writ Appeal was 

also dismissed. By the impugned order dated 20.11.2001 the respondent 

No.1 passed the following order transferring and posting the applicant 

and respondent No.4 In the respective places as indicated by the Joint 

Secretary, Government of Assam: 

"NO.FRE.68/2001/15 : Shri K. Hazarika, Deputy Conservator 
of Forests, attached to the Conservator of Forests, 
Lower Assam Social Forestry Circle, Bongaigaon is 
in the interest of public service transferred and posted 
as Divisional Forest Officer, Ale-Valley Division, 
Bongaigaon with effect from the •date he takes over 
charges vice Shri A. Sahai, IFS, transferred.. 

N 0 .F R E.68/2001/15-A : Shri A. Sahai, IFS, Divisional Forest 
Officer, Aie-Valley Division, Bongaigaon is in the 
interest of public service is transferred and posted 
as Deputy Conservator of Forests attached to 
Conservator of Forests, Lower Assam (SF) Circle, 
Bongaigaon with effect from the date he takes over 
charge vice Shri K. Hazarika, Deputy Conservator 
of Forests transferred." 

The legality of the aforesaid order is thus challenged in this proceeding 

as arbitrary, discriminatory and unlawful and violative of Article 14 of 

the Constitution of India. 
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The respondent Nos.1, 2 and 4 contested the case. The 

respondent Nos.1 and 2 in their written statement filed through the Joint 

Secretary, Government of Assam, Forest Department, denied and disputed 

any im propriety in passing the im pugned order of transfer. In para 8 bf 

the written statement the. respondent Nos.1 and 2 stated that some 

proposals were made by the State Government for the triennial review 

of the IFS Cadre including the Aie-Valley Division in the senior scale. 

The Government of Indin by Notification dated 9.11.1995 earmarked 22 

out of 33 Territorial Deputy Conservator of Forests posts for cadre 

officers. The State Government, however, has not, so far, made any 

Division-wise identification of 22 posts of Territorial Divisions for cadre 

officers (IFS). 

The respondent No.4 submitted a separate written statement 

opposing the claim of the applicant. The respondent No.4 refuted the 

claim of the applicant that the post of Divisional Forest Officer, Aie-

Valley Division is a cadre post. The respondent No.4 in the written 

statement contended that the order of transfer was made bonafide in 

the public interest. It was also contended that the power to transfer is 

totally vested on the employer and unless the order is patently malafide 

or unlawful, such order is not the subject matter of judicial review. 

We have heard Mr B.K. Sharma, learned Sr. counsel assisted 

by Mr S. Sarma and 	Mr 	U.K. 	Goswami, on behalf of the applicant, 	Mrs 

M. Das, learned Government 	Advocate, 	Assam, 	Mr Gautani Uzir, learned 

counsel for the respondent No.4 and also Mr A.K. Choudhury, learned 

Addl. C.G.S.C., at length. 

Mr Gautam Uzir, learned counsel for the respondent No.4, 

time and again re minded us of the constriction and restriction of judicial 

review in the area of exercise of discretionary power. Indubitably, transfer 

of an officer from one place to another is in the domain of the employer, 

pointedly mentioned by Mr Uzir. Judicial review is not an appeal in 

\ disguise. Mr Uzir also contended that an order of transfer is not to. be 

lightly interfered while exercising jurisdiction under Section 19 of the 

Administrative Triubna]s Act, 1985. The learned counsel for that purpose 

also referred to the decision of the Supreme Court in, the case of State 

Bank........... 
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Bank of India Vs. Anjan Sanyal and others, reported in (2001) 5 SC C 508. 

There cannot be any demurral on the propofion put forward 

by Mr Uzir and the Tribunal while exercising the power under Section 

19 of the Administrative Tribunals Act is required to conform to the 

accepted policies and 	principles pertaining to judicial 	review. Judicial 

review 	is not an appeal against the 	merits of the 	decision. It is 	only 

meant to be exercised basically for upholding the rule of law and to keep 

going the constitutional norms or to maintain the constitutional nos, 

An officer of the Government cannot claim any vested right to any 

particular post and a member of the All India Service is expected to 

ser& anyhere in India. As alluded, transfer and posting of officers 

indubitably is a Governmental business belonging to a discretionary area. 

The 	Constitution, the iecsjpreme.,. 	however, 	defined the 	parameters of 

power. 	All 	power has its legal limits. 	Discretionary exercise 	of 	power 

must . also . emit from 	a legal pedigree. 	Unfettered discretion is . what the 

Courts 	refuse to 	countenance. 	Discretionary 	power 	is 	to be exercised 

for valid and lawful purpose. The applcant4 belongs to the All India Forest 
L 

Service. He can only be posted to a cadre post as enjoined under the 

IFS (Cadre) Rules, 1966. The IFS (Cadre) Rules, 1966, the IFS (Pay) Rules, 

1968 and all the cognate Rules are meant to provide a safeguard to the 

members of the Iiidian Forest Service. The Rules are intended to ensure 

that a member of the IFS is not elbowed out to a non-cadre post which 

is inferior in status and responsibifity. The statutory framework is deviced, 

devising a potent palladium agmnst unjust, unreasonable and unequal 

treatment from the administration. The jurisprudential motif is demonstrated 

in the decision rendered by the Supreme Court of India in E.P. Royappa 

Vs. State of Tamil Nadu, reportedin AIR 1974 SC 555; T.N. Administration 

Service Officers' Association and others Vs. Union of India, reported in 

(2000) 5 SCC 728. 

All appointments and postings in the cadre posts are to be 

made by the State Government through the officers of IFS Cadre. The 

Scheme of All India Services, Act, 1951 read with the rules clearly speaks 

of.......... 
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of manning the important posts in the administration of the State. 

Statutorily, these officers are protected from postings in any insignificant 

• post. By statutory mechanism the Central Government is entrusted with 

the responsibility of identifying such post and to identify in the cadre. 

Ad mittecfly, the post of Deputy Conservator of Forests attached to the 

Conservator of Forests cannot be said to be a cadre post. At any rate, 

the post of Deputy Conservator of Forests attached to the Conservator 

of Forests cannot be said to be equivalent to the post of Divisional Forest 

Officer in the 	Aie-Vafley 	Division, 	Bon.gaigaon. As per IFS (Pay) 	Sith 

Amendment Rules, 	1995 	there 	are 	22 	posts 	of Deputy Conservator 	of 

Forests. 	In the 	Territorial 	Division, 	one 	post 	of Deputy Conservator 	of 

Forests is for 	Assam 	State 	Zoo 	and 	two 	posts of 	Deputy 	Conservator 

of Forests are for o Wildlife. There is no such cadre post of Deputy 

Conservator of Forests attached to the Conservator Forests. It may also 

be mentioned that in the order of the Governor dated 11.6.2001 under 

the 	signature of the Principal Secretary, Government 	of 	Assam, Forest 

Department, pursuant to 	the order 	of the 	High 	Court, 	the State 

Government pointed out 	that the 	post of 	Divisional 	Forest Officer, 

Territorial, Ale-Valley Division is one of the 33 posts of Territorial 

Division, of which 22 were reserved for IFS officers. The same 'order 

also indicated that at the relevant tim e there were only 9 IFS officers 

in these posts and the said fact was highlighted by the Director General 

of Forests and Special Secretary, Ministry of Environment and Forests 

by corn munication dated 27.4.2001 addressed to the Chief Secretary. The 

State Government accordingly took a conscious decision by the aforesaid 

order not to post the respondent No.4 in the post of Divisional Forest 

Officer, Territorial, Ale-Valley Division. ,  Mr Gautam Uzir, learned counsel 

for the • respondent No.4, however, contended that there is no bar for 

the Government to change the view on ¶j,apse of time. As such there 

is • no prohibition, but then, here is a case where the Government took 

a conscious decision not to post the officer concerned and no overwhelming 

reasons are ascribed for change of its opinion. At least no materials were 

furnished to show that there was change of circumstances after the 

aforesaid .... ........ 

I 
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aforesaid order dated 11.6.2001 was passed. In our view, in the 

circumstances, the posting of the applicant as Deputy Conservator 

of Forests attached to the Conservator of Forests is contrary to the 

statutory provisions enjoined in the Cadre Rules and IFS Pay Rules. 

8. 	As alluded earlier the applicant took over charge of the 

post of Divisional Forest Officer, Ale-Valley Division only on 4.7.2001. 

Hardly four months after, the impugned order of transfer dated 

20.11.2001 was issued scuttling the tenure of the applicant. It is the 

State Government which has laid down its policy fixing a normal tenure 

of three years. Mr Uzir submitted that it was only a guideline and 

not a statutory instrument. Admittedly, the rules contain a mandatory 

flavour. Executive policies are meant: for guidance. Guidance are 

also met to be obeyed. Such policy guidelines generated expectation 

conferring some benefits. A Government servant legitimately expects 

that those policies are to be followed. The rule of legitimate expectation 

is founded on basic principles of justice and fair play. Legitimate 

expectations are not to be readily thwarted. The safeguard of legitimate 

expectation has its root in the constitutional principle of rule and 

law that calls for legality, regularity, predictability andT certainty in 

the 	government dealings. The expectation cannot endure for all times. 

It can, ofcourse be revoked either by express or implied representation. 

It can also be superseded. We were not made aware that the policy 

of tenure posting had ever been superseded. A policy formulated can 

be departed from, but there must be some good and weighty reasons. 

No justifiable reasons are ascribed as to why in this fashion the 

applicant's tenure of posting at Aie-Valley Division had to be brought 

to an end abruptly and despatch. him to .a nondescript post four months 

after his assign m ent. 

9. 	Mrs M. Das, learned Government Advocate, Assam appearing 

on behalf of respondent Nos.1 and 2 promptly referred to the orders 

by the Governor dated 20.11.2001 mentioning that the transfer was 

made in the interest of public service. Mr Uzir added that transfer 

is......... 
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is an incident and condition of service and such orders are passed 

in the public interest and efficiency of public administration. As pointed 

out 	earlier, 	there 	is 	no 	dispute on 	the 	principle 	of transfer. 	No 

Government servant or 	employee has 	a legal right for being 	posted 

in a particular place. Transfer of a public servant made on administrative 

ground 	or in public interest is not to be interfered 	with unless there 

are 	strong. and 	pressing ground 	rendering 	the 	transfer order 	illegal 

on the violation of statutory rules or on the ground of malafides. We 

have already discussed the matter in the preceding paragraphs and 

reached the conclusion that the transfer order was made contrary 

to 	the 	statuttory 	provisions. 	However, 	to 	consider 	the 	plea 	of 	the 

respondents that the 	transfer 	was 	made in 	public interest, 	we 	called 

for the records. On perusal of the records it transpired that the Hon'ble 

Minister, 	Forests/HAD 	etc. 	sent 	the 	Memo No.M/HAD/F/M/19/2001 

dated 	16.10.2001 	addressed 	to 	the 	Secretary, Forests. 	By 	the 	said 

corn munication the Hon'ble Minister issued the following instruction: 

"The transfer and posting of the following 	Officers 

may please be 	made with im mediate effect in the interest 

of public service. 

From To 

Shri Kunja Hazarika, DFO (SF), AS DFO, Aie Valley 
attached to office of the Division in place of 
C.F., Bongaigaon. Shri Amit Sahai. 

Shri Amit Sahal, DFO, As 	DFO 	(SF) 	in 

Aie Valley Division, place 	of 	Shri 	M. 
Bongaigaon Kalita, DFO (SF), 

Bongaigaon. 

Shri M. Kalita, DFO (SF), 
B ongaigaon. 

As 	DFQ, 	attached 
to office of the 
C•.F., Bongaigaon in.. 
place of Shri Kunja 
Hazarika. 

Please arrange to put up in the file at the earliest. 

Sd!-1 6/10 

Minister, Forest/H A D, etc., Assa m ." 

The matter was processed and the office endorsed the file to the 

Joint Secretary. In the note it was indicated that none of those officers 

had completed three years in their present place. It also mentioned 

about......... 
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about the cases and counter cases filed by the parties. Subsequently, 

it appears that the file was taken back in order to put up another 

note from the Hon'ble Minister. It appears from the file that the 

instruction sent by the Hon'ble Minister on 16.10.2001 was subsequently 

modified. The following note was sent to the Secretary, Forests by 

the Hon'ble Minister bearing No.M/F/HAD-01 dated 22.10.2001: 

"Please refer m.y note NO.M/HAD/F/M/19/2001 dated 
16th October, 2001 regarding transfer and posting of 3(three) 
DFOs. The proposal has been slightly modified as below: 

From 	 To 

1) Shri Kunja Hazarika, DFO (SF), 	As DFO, Aie Valley 
attached to office of the 	 Division in place of 
C.F., Bongaigaon 	 Shri Amit Sahal 

Shri Amit Sahal, DFO, Aie Valley 
Division, Bongaigaon 

Shri M. Kalita, DFO(SF), 
Bong aig a on 

AS 	DFO, 	attached 
to 	office 	of the 
C.F., Bongaigaon in 
place of Shri Kurija 
H azarika. 

Remain unchanged. 

The transfer proposal of Shri M. Kalita, DFO(SF) 
Bongaigaon may be dropped at present as he has completed 
one and half year only in present place of posting." 

The file 	was processed again. In the note it was mentioned that both 

the 	officers did not even co m plete one year at the present place of 

posting. It 	was also 	stated 	that Shri Sahai 	was a cadre 	officer and 

the 	post 	of DCF 	attached 	to the C.F. 	was 	a non-cadre 	post. 	The 

transfer 	may again 	invite litigation. The 	Joint Secretary 	put up 	the 

note 	before the Secretary. 	The Joint Secretary in his note 	mentioned 

that Shri A. Sahai joined as DFO, Ale-Valley on 4.7.2001 and 

Shri K. Hazarika as DFO attached to C.F., LA SF Circle, Bongaigaon 

on 17.9.2001. None of the officers were due for transfer from the 

respective 	place 	of 	posting. 	Such 	premature transfer 	did not 	seem 

to be desirable from the administrative point of view. It also mentioned 

that dismissal of 	the 	Writ 	Appeal of 	Shri 	K. Hazarika 	by the 	High 

Court vide 	order 	dated 	13.9.2001 	in 	W.P.(C) No.4193 	of 2001. 	The 

Joint Secretary ii. 	fti 	di&l1.20 	ccordingly 	deI 	iint 

to........... 



to 	transfer 	Shri 	A. 	Sahai from 	the 	present 	post. 	The 	Secretary 	put 

up 	his 	note 	before 	the 	Minister 	of 	Forests 	for 	dropping 	the 	above 

proposal for transfer of Shri K. 	Hazarika. The file 	was put up before 

the Hon'ble 	Minister and he stuck 	to his gun and ordered accordingly 

on 	19.11.2001 	to 	transfer 	Shri 	K. 	Hazarika, 	DCF 	attached 	to 	C.F., 

Lower 	Assam 	SF 	Circle, Bongaigaon and posted to 	Aie-Valley Division, 

Bongaigaon 	vice 	Shri 	A. 	Sahal, 	DFO 	and 	transfer 	Shri 	A. 	Sahai 	as 

DCF attached to C.F., Lower Assam SF Circle, Bongaigaon. 

10. 	From 	the 	above 	it 	thus 	appears 	that 	the 	office 	put 	up 

the 	note indicating the fact that both the 	officers did not co m plete 

their 	tenure 	of 	service. 	The 	office 	note 	also 	indicated 	that it 	was 

not 	desirable 	from 	the 	administrative 	point 	of view. 	Mere recital of 

public interest 	will not turn a transfer and 	posting as a transfer on 

public 	interest. 	It 	must 	genuinely 	be 	in 	the 	interest 	of 	public 

administration. Public interest is not forcny particular person. It connotes 

matters 	which 	concern some 	public 	good 	and 	public interest. 	As per 

the Government policy an officer is entitled to station posting normally 

for three years and as a matter of fact the Hon'ble Minister modified 

his own order by dropping his proposal for transfer of Shri M. 	Kalita, 

DFO(SF), 	Bongaigaon since 	he 	completed 	only 	one 	and 	half 	years at 

the 	place 	of posting. 	On the other hand both the 	officers who were 

transferred 	did 	not even complete 	one 	year in their respective 	place 

of 	posting. 	One 	served 	for 	about 	four 	months 	and 	the 	other 	was 

attached 	to 	the 	office 	of 	C.F., 	Bongaigaon 	on 	17.9.2001. 	It 	seems 

the 	persons 	were 	transferred 	by 	indiscriminate 	use 	of 	power instead 

of 	considering 	the 	cases on their own 	merits. In its decision 	making 

process the authority: who was entrusted ahd reposed with the 	power and 

trust neglected 	the relevant consideration and took into consideration 

extraneous 	considerations. 	The 	materials 	on 	record, 	more 	particularly 

on 	the 	face 	of 	the 	pleadings of the 	District 	Authority, 	namely the 

Deputy 	Co m missioner, 	Bongaigaon, 	the 	Principal 	Chief 	Conservator 

of 	Forests, 	Assam 	and 	the 	Chief 	Conservator 	of 	Forests, 	Territorial, 

Assam.......... 
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Assam speaks that the transfer was made other than the public interest. 

The Deputy Commissioner, Bongaigaon by his communication dated 

22.11.2001 addressed to the Secretary, Government of Assam, Forest 

Departm ent requested the authority to retain the officer at Aie-Vafley 

Division in the public interest. The Principal Chief Conservator Of 

Forests while forwarding the representation of the applicant to the 

Secretary, Government of Assam 'vide communication dated 23.11.2001 

specifically mentioned that the transfer at that stage was not 

suggestible. The Principal Chief Conservator of Forests also mentioned 

the Government Notification dated 11.6.2001 that had specified the 

post was born in the IFS Cadre and posting a SFS Cadre officer in 

that cadre was not appropriate. The Chief Conservator of Forests, 

Territorial Division by his communication dated 27.11.2001 addressed 

to the Principal Chief Conservator of Forests with copy to the 

Secretary, Government of Assam, Forest Department also put his caveat 

that the transfer of the applicant at that stage at a short interval 

was not only humiliating for him, but also demoralising which will 

act as a deterrent in the protection of Forests. Indiscriminate and 

inconsistent use of power also amounts to abuse of discretion, 

particularly when undertakings or state m ents of intent are are 

disregarded unfairly or contrary to legitimate expectation of the officer. 

The core of Articles 14 and 16 is equality before the law and inhibition 

against discrimination. 13 iiblic act must be based on valid and relevant 

principles applicable equally in all similar situations and it should not 

be guided by extraneous and/or irrelevant considerations, else it will 

amount to denial of equality. Where the State action appears to be 

not legitimate and relevant and the same is used outside the area 

of permissible considerations it will, undoubtedly amount to malafide 

exercise of power and thus violative of Articles 14 and 16. Malafide 

exercise of power and arbitrariness emanates from the same vice. 

One embraces the other. On the facts and circumstances of the case 

the............ 
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the decision of the Supreme Court in State Bank of India Vs. Anjan 

Sanyal and others (Supra) is not applicable in the instant case. 

11. 	We have also considered the contention of the learned 

Government Advocate, Assam and Mr Uzir appearing on behalf of 

the respndents to the effect that by the Rules of Business the Minister 

is entrusted with all the executive functions in the Forest Department 

under Clause (3) of Article 166 of the Constitution of India. The 

Minister is, no doubt the Head of the Department and is free to 

exercise discretion. But, in the Constitutional panorama the Minister. 

is not entitled to use his discretion in such a way as to stymie the 

policy of the statute. This is the the m e of legal authority broadly 

delineated in Padfield Vs. Minister of Agriculture, Fisheries and Food, 

reported in (1968) AC 997. Lord Reid, in the above case, inter alia, 

observed in his speech - "Parliament must have conferred the . discretion 

with the intention that it should be used to pro mote the policy and 

objects of the Act. That policy and object of the Act must be 

determined by construing the Act as a whole and construction always 

a matter of law for the Court. In a 	matter it is not always possible 

to draw hard and fast line, but if the Minister by reason of his having 

misconstrued the Act or for any 	other reason, so used his discretion 

to thwart or run counter to the policy and object of the Act, then 

our law would be very defective if the persons aggrieved were not 

entitled to protection of the Court." In the same case Lord Upjohn 

observed that the Minister stated reasons showing a complete 

misapprehension of his duties and were bad in law. Indian Constitution 

is more clear on this aspect. In the instant case the Hon'ble Minister 

while issuing the instructions . to the Secretary, Forests, for transfer 

and posting of the applicant and the respondent No.4, obviousiy 

disregarded the relevant considerations and took into consideration 

irrelevant considerations. The policy guidelines for. station posting equally 

governs the decision maker. - 
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12. 	We are not impressed with the other contention of 

Mr Uzir that the application under Section 19 of the Administrative 

Tribunals Act, 1985 is not maintainable wherein the applicant questioned 

the transfer and posting of a State Forest Officer. Mr UZfr contended that 

the Tribunal's jurisdiction is delineated in Section 14 of the Act and 

since the matter involves transfer and posting of a State level officer 

the Tribunal is not the competent forum for adjudication. Section 14 

of the Act conferred jurisdiction on the Central Administrative Tribunal 

in relation to recruitment and matters concerning recruitment to any 

All India Service as well as all service matters concerning a me m ber 

of any All India Service. The applicant in the instant case is basically 

concerned with his transfer and placing him into a non-cadre post 

and for protection of his right as a Member of Afl Indiaseivith'is:eii1fled 

to invoke jurisdiction of the Central Administrative Tribunal. 

= 	13. 	On consideration of all the aspects of the matter we set 

aside and quash the order No.FRE.68/2001/15-A dated 20.11.2001. 

14. 	The application is accordingly allowed. There shall, however, 

be no order as to costs. 

( K. K. SHARMA ) 	 ( D. N. CHOWDHURY ) 
ADMINISTRATIVE MEMBER 	 VICE-CHAIRMAN 

nkm 
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IN THE CENTRAL AD1INISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

O.A. No. 	of 2001 

BETWEEN 

Shri Amit Sahai, IFS 
Divisional Forest Officer, Aic 
Valley Division, Bongaigaon, 
Dist0-Bongaigaon, Assam. 

Applicant 
AND 

1. The State of Assam, represented 
by the Chief Secretary, Dispur, 
Guwahati-6. 

2 The Secretary to the Goverhinent 
of Assam, Department of Forest, 
Dispur, Guwahati-6. 

Union of India, represented by 
the Secretary to the Government 
of 	India, 	Ministry 	of 
Environment & Forests, 
Par'yaharan F3hawan, CGO Complex, 
Lodhi Road, New Delhi, / 

Shri 	Kunja 	Hazarika, 	DCF, 
attached to the Conservator of 
Forests, 	Lower Assam 	Social 
Forestry Circle, Bongaigaon, 

Respondents 

DETAILS OF APPLICATION 

EI1C!JLARS OF THE ORDER AGAINST WHICH THE 
APPLICATION IS MADE : 

The present OA is directed against a Notification 

issued under Memo No. FRE.68/2001/15.-A dated 20.11.2001 

issued purportedly under order of the Governor and 

signed by the Joint Secretary to the Government of 

Assam, Forest Department. 

JURISDICTION OF THE TRIBUNAL 

The Applicant declares that the subject matter of 



'p  

- 2 - 

the application is within the jurisdiction of this 

Hon'ble TribunaL 

LIMITATION 

The 	Applicant 	further 	declares 	that 	the 

application is filed within the limitation period 

prescribed under Section 21 of the Administrative 

Tribunals Act, 1985. 

FACTS. OF THE CASE 

4.1 	That the Applicant is a citizen of India and as 

such he is entitled to all the riQhts, protections and 

privileges guaranteed under the Constitution of India. 

42 That the Applicant is a direct recruit IFS Officer 

and is allocated to the Assam Wing of the Assam-

Meghalaya Joint Cadres His wife Dr. (Smti) Alka 

Bhargava is also an IFS officer belonging to the same 

cadre. Both of them belong to the 1987 batch of direct 

recruits. The Respondent No. 4 is a State Forest 

Service Officer. 

4.3 That the Applicant alongwith his wife was sent on 

Central Deputation in December, 1993 and they were 

posted at Tropica:t Forest Research Institute, J.ahalpur, 

in the State of Madhya Pradesh. They remained on 

deputation upto 31.5.2000 and thereafter they were 

repatriated to their parent cadre. 

4.4 That the Applicant alongwith his wife reported on 

3.7.2000 before PCCF, Assam for their posting after 

availing terminal leave in addition to their joining 

V 
/ 



time. However, they were not given any posting till 

9.8.2000 when the Government of Assam issued a 

Notification under Memo No. FRE.1/2001/136-C by which 

the Applicant was posted as DFO,Aie Valley Division, 

•8ongaigacn, However, before the Applicant could take 

over charge formally, the Government of Assam in the 

Forest Department was pleased to issue a Notification 

dated 6.9.2000 staying the transfer of the earlier 

incumbent at Ale Valley Division until further order 

and the Applicant was given temporary posting as DFO 

Western Assam Afforestatjon Division, Manikpur.  

Copies of the Notifications dated 9.8.2000 and 

6.9.2000 are anne<ed as AnUexurgal and 2 

respectively.. 

4.5 	That the Applicant cOuld join 	at 	Manikpur• 

11.10.2000 only since the incumbent there was reluctant 

to hand over charge. Thereafter, by a Notific:ation 

dated 11.6.2001 5  the Applicant was given posting as 

DFO, Ale Valley Division, and he assumed charge of the 

post 4.7.2001. 

A 	copy of the Notification dated 11.6.2001 	is 

annexed as Annexure3. 

4.6 That the Applicant states that the Respondent No. 4 

was transferred and posted as DFO, Ale Valley DivisiOn, 

ongaigaon by a Notification dated 5.3.2$31 and the 

incumbent at Ale Valley Division was transferred to 

t3uwahati. However, the said transfer Notification was 

stayed by another Notification dated 17,3.2001, The 

Respondent No. 4 being aggrieved by such stay of his 

y 



transfer, approached the Hon bie Gauhati High Court by 

filing a writ petition being WP(C) No. 2111/2001 and 

the Hon'ble Court was pleased to stay the Notification 

dated 17.3.2001.. 

47 That pur'suant to the said stay order 	dated 

23.3.2001, the Government of Assam in the Forest 

Department was pleased to iL W dated 

29.3.2001 reviving the earlier order of transfer dated 

5.3.2001. Being aggrieved by the said Notification, the 

incumbent at Ale Valley Division preferred writ 

petition being WP(C) No. 2422/2001. Both the writ 

petitions i.e. the one preferred by the Respondent No. 

4 herein and the then incumbent at We Valley Division 

Shr,i K.N. Barrnan were taken up for disposal and was 

disposed off with the order that both the writ 

Petitioners were at liberty to file fresh 

representations in respect of their cases and the 

appropriate authority was to decide the matter as per 

their wisdom and the c?xercise was to be carried out 

wi th in one month 

A copy of the said order dated 4.4.2001 is 

annexed as nnexure-4. 

4.8. 	That the Applicant states that amidst 	the 

aforesaid litigations and issuance of Notification 

etc., the official Respondents had totally forgotten 

about the case of the App I icar3t in whose case it was 

only a temporary transfer to Manikpur from his earlier 

posting at Ale Valley Division. In the said litigations 



the Applicant: was not a party. 

4.9 That the Government of Assam in the 	Forest 

Department was pleased to deal with the representations 

of both the writ Petitioners mentioned above and the 

same were disposed off by an order dated 11.6.2001 

holding interalia that the posting of the Respondent 

No. 4 at a territorial Divisin like We Valley 

Division would not be appropriate and that the Ale 

Valley Division is meant for only IFS Officers being a 

cadre post. Likewise, the claim of Shri K.N. 1arman, 

DFO, Aic Valley Division, was also rejected by the said 

order dated ii .620Oi Alongith the passing with the 

• said order. a Notification dated 11.6.2001 was issued 

posting the Applicant as DFO, Aie Valley Division and 

the Respondent No. 4 was transferred to his present 

post 

A copy of the order dated 11.6.2001 is annexed as 

Annexure-5, 	- 

4.10 That the Respondent No. 4 being aggrieved by the 

said order 'dated 11,6.2001 once again approached the 

Honbie Sauhati High Court by filing a writ petition 

being WP(C) No. 4193/2001. The transfer Notification 

dated 11..62001 was also brought to the notice- of the 

Hon'hie Court. The writ petition was dismissed by the 

Hon 'ble Court by its order dated 15.6.2001 interal ia 

taking note of the fact that the post of DFO, Aie 

Val icy Division is a cadre post and meant to be filled 

up only by IFS Officers. 
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A copy of the said order dated i. 2001 is 

- 	 annexed as Anrexure 

4.11 That being aqnri eyed by the said order dated 

15 .. 2001 passed by the 1. earned Si n.cJ Ie Judce 

Respondent No.. 4 preferred a writ appeal No 	219/2001 

and the same was also dismissed by an order dated 

10 9 2001 •. The Di vi s:ion E:ench  of the i-In bi e Court took 

note of the speai::inq order dated ii 	200:l referred to 

above 	It will. he pertinent to mentian here that two 

affidavits were -Piled on behalf of the Government of 

Assam in the Forest Department stat ing interal ia that 

the App 1 icant was only tempor'ari ly posted as DFO 

Western Assairr Afforestat ion Division Nani kpur and that 

there is fewer number of cadre officer in the posts of.  

DCF T) and the Applicant has bech transferred and 

post ccl as DFO. A1 e Valley. Division towards filling up 

the required admissible quota of DCF(T) as per IFS 

Cadre Schedule By fi l.incj an additional affidavit the 

Government of Assam in the Forest Department áisö 

hicjhl ighted' as to how as per the Cadre Review Committee 

meeting held on 21.12.81, the post of DFOj Aie Valley 

Division was ehcadred to IFS as per the proposal of the 

State Government Be it further stated here that the 

App 1 icant also filed his affidavit and rejoinder' 

high licjhtinc the above factual, aspects of the matter,  

inc lud ing the fact that t he post of IWO, Ai e Valley 

Division, is a cadre post and as per the provisions of 

the :(FS Cadre) Rules, it is mandatory to post an IFS 

Officer to fill up a cadre posts 

y 



-7..- 	
1 

The 	Appi ic:ant craves leave of the 	Hon bie 

TriIDunai to produce the cop i cn; of the affidavIts 

f ii ed by the State of Assam in the Forest 

Department and so also the affidavits filed by 

the Appi icant in the above writ appeal v  if and 

when required 

A copy of the order c:ated 1392001 is annexed as 

Annexure'-70 

4.12 That the Appi icant states that it is an admi tted 

posi tion that the post of .DFO 3  Ale Valley Division is a 

cadre post and was enc ad red to IFS way back in 1981 

pursuant to a cadre rev.i. ew meeting held on 21.12.81. it 

is also an admitted posit; ion that the post of DCF 

attac:hed to CF 3  LDL3er Assam (SF) Ci rc: 1 e E{ongaiçjaon is 

not a cadre post and is borne in the State Forest 

Service Cadre These fact is also borne out from .i.;he 

letters dated 28. i294• and 8 1 96 issued by the PCCF., 

Assam to the Government. of Assam in the 	Forest 

Depa rtment 	Notification dated 9 11.95 issued by the 

Government of Ind i a and the I ci: t er dated 27 4 2001 

issued by the Government of md ± a 

Copies of the minutes of the meet ing dated 

21 12G1 and the letters dated 28.12.94, 81 

274 200i and Noti f Lrt ion dated 9 11 95 	is 

annexed as Annexure-Et Senies 

4.12A That aft:er 	the aforesaid 	development: only the 

App 1 ic ant could take over charge oft he post of DFO 

Ale 	Valley Div:isiori only on 472001 	He has been 
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staying in the official accommodation at Bongaigaan 

since 1.8.2001 and his children are students of Delhi 

Public School, Dhaiigaon, They, are pursuing their 

studies in the said school and they are in Ciass-VI and 

II. Presently it is their mid-academic session and 

their examination will be held in March, 2002. 

4.13 	That when the matter rested thus, the Applicant 

is now surprise to come across the impugned 

Notifications dated 20.11.2001 issued under Memo No. 

FRE.61/2001/15-A by which the Government in the Forest 

Department have reversed theprocess and contrary to' 

their stand before the Hon'ble High Court have sought 

to post the Respondent Now 4 as the DFO, Aie Valley 

Division in place of the Applicant and the Applicant is 

sought to be transferred to his (Respondent No. 4) 

place. 

414 That the Applicant states that he is yet to be 

seT'ved with a copy of the of the aforesaid notification 

dated 20.11.2001 officially. Much before the issuanc.e 

of the said notification, it was whispered in the 

office of the Applicant as well as the O'fficial 

Respondents that the Respondent No. 4 is trying heard 

for his transfer as DFO Aie Valley Division to the 

replacement of the Applicant. Although in view of the 

eari:ier proceedings and the fact that the said post is 

a cadre post and that the Applicant has 	hardly 

completed about 3/4 months in his present place of 

posting, he did not be). i eve such a rumour. Now he is 

proved to be wrong with the issuance of Notification 



dated 20112301 On getting the definite information 

about the said order, the Applicant has since collected 

a copy of the same and has submitted his 

representations against the same as stated herein 

belw.  

A copy of the Notification dated 20.112001. is 

anne>ed as Annexure--9 

4.15 That on the face of it the said Notification dated 

20112001 is arbitrary and illegal and thus not 

sustainable in lawn It is really surprising that the 

same very Government in the Forest Department which had 

earlier defended the posting of the Applicant at Aie 

Valley Division and opposed the posting of the 

Respondent No 4 there on the ground of same being a 

cadre post and also on the ground of a departmental 

proceeding pending against the Respondent No 4, has 

now issued the impugned order of transfer reversing it 

own stand The State Government cannot &pprobate and 

reprobate in this manner. Even otherwise also the 

impugned order is legally not sustainable inasmuch as 

alr'eady pointed out above the post of DFO, Aie Valley 

Diiision being a cadre post- , it is only a cadre offIcer 

who can be posted there and no State, Forest Service 

Officer can he posted there On the otherhand the post 

to which the Applicant has been transferred, is not a 

cadre post and is meant for State Forest Service 

Officer. As per the provisions of Rule B and 9 of the 

IFS (Cadre) Rules, no cadre officer can be posted to a 

non cadre post and vise-versa. The Ape> Court has also 
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held so in Syed Khaiid Rivi's case as reported in 1993 

Supp 3 6CC 575. 

4.16 That the Applicant further states that he has 

hardly completed 4 months of service in the present 

place of posting and as perthe provisions of transfer 

guidelines, an officer is normally has a tenure of 

posting of three years. As per the guidelines 

formulated by the Government of Assam in the Personnel 

Department as circulated under office Memorandum dated 

21.8.85, a Government servant who is proposed to be 

transferred before two years, his case shall be 

referred to the Eaard as constituted in the said 

Memorandum before making such a transfer. The said OH 

further provides that reasors for such a proposed 

transfer should also be given. 

	

A copy of the said Memorandum is annexed as 	-• 

Annexure-i0, 

4.17 That the Applicant states that as a'ready stated 
o 

above, both the children are students of Delhi Public 

School, Dha).igwn and they are at mid-academic session 

which will be over in the month of March, 2002. To the 

best of knowledge of the Applicant, the official 

Respondents have not complied with the requirements of 

the said ON dated 21.8.65 before issuing the impugned 

order dated 20.11.2001. That apart the post to which 

the Applicant is sought to be transferred being not a 

cadre post and the. Appiic:ant having been sought to be 

deprived of his posting to a cadre post only to : 

H 
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accommodate 	a non—cadre officer by way of 	the 

Respondent No.. 4 7  the impugned order is not 

sustainabie The stand which was taken by the official 

Respondents in the earlier proceedings namely Wr'it 

Appeal No. 219/2001 cannot be flouted in this manner 

and the same is not expected of a model employer like 

that of a State Government. The earlier proceedings 

having been disposed of taking note of the speak in 

order dated 11.60001 as well as the affidavits filed 

on behalf of the off ic:ial Respondents, the said 

official Respondents are bound by the same and they 

cannot approbate and reprobate with the change of time. 

It is the definite information of the Applicant that 

the impugned order has been issued at the behest of the 

Respondent No, 4 who even after losing the legal battle 

kept on pressuri:ing the authorities for his posting at 

ie Valley Division for the reasons best known to him. 

under no circumstances the impugned order of transfer 

can be said to be in the interEst of publ c service but 

the same has been issued at the behest of 	the 

Respondent 	No. 4 and with the sole purpose -  of 

accommodating him at the cost of the Applicant.. 

4.18 That the Applicant states that the impugned order 

has been issued at a time when the model code of 

conduct is applicable in view of the ensuing Panchayat 

Elect.ion which was notify by the State 	Election 	-• -. 

Commission vide Notification No. SEC.29/2001/107 dated 

19.11.2001 setting in motion the election process which 

has also been notified by the respective 	Deputy 

Commissioner and the Sub-divisional Officers as per the 
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time 	schedule 	announced by the 	State 	Election 

Commission, As per the said Model Code of Conduct 

putting restrictions on transfers and fresh 

recruitments, launching of fresh developmental works 

etc. has come into force with effect from 19.11.2001 

and will remain in operation till the Panchayat 

Election is. over, In this connection, the Applicant had 

wrtten a letter .dated 26.11.2001 and thesame has been 

replied to by the : Deputy Commissioner, E(ngaigaon 

affirming the position. 

	

Copies of the letters dated 26.11.2001 	are 

annexed as Annexura-11 and 12 respectivei, 

4.19 That the Applicant immediately on coming to know 

about the impugned order dated 20.11.2001, has 

submitted a representation dated 21.11.2001 urging for 

cancellation of the same his said representation has 

been duly forwarded by the PCCF, Assam and the 

Conservator of Forests, Western Assam Circle, Kokrajhar 

with due recommendations, The Chief COnservator of 

Forest (T) Assam has also recommended the case of the 

Applicant. Be it stated here that the Applicant had 

endorsed copies of his representations to the said 

authorities. Be it further stated here that the Deputy 

Commissioner of Bongaigaon has also recommended the 

case of the Applicant for his retention at Aie Valley 

Division, 

A copy of the representations dated 21.11.2001 is 

annexed as Annexure--13. Further copies of the 

letters of the PCCF, CCF (T), CF and DC are 



annexed as Annexures- 14 series. 

4.20 That the Appl..cant states that with the issuance 

of the irnpuctned order dated 20.11.2001, he has been put 

to great humiliation apart from the inconveniencds 

which will have to be faced by him aiongwith his family 

members. Earlier he used to stay at a rented house at 

}3onaigaon same being his headquarter. He has since 

shifted to the official accommodation at Bongaigaon 

with effect from 1,3,2001. The impugned order, if given 

effect to shall not only render the Applicant and his 

two school going children homeless. The wife of the 

Applicant is posted as DFO,J  Western Assam 

Afforestatjon Division, Manikpur, This will lead to 

family suffering and would disturbed the children who 

are to sit in the r examinations soon 

4.21 That the Applicant states that inspite of the 

afor'esajcj factual aspec:ts of the matter, the official 

Respondents have not done anything towards redressal of 

the grievance of the Applicant On the other hand the 

• Respondent No. 4 is mount i rig pressure on the App Ii c: ant 

for handing over charge to him. He has not handed over' 

charge to the Respondent No. 4 and continues to be the 

DFO, Ale Valley Division. However, the way the things 

are movIng against him, i t is not unlikely that the 

Respondent No. 4 will manage to get an order for 

uni later'ai charge. In any case the Applicant will have 

to hand over charge on exp :i ry of the stipulated ioining 

time and/or after the election Thus there is urgeny 

in the matter as regards interim relief. Having regard 
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to the facts and circumstances of the case, it is a fit 

case for passing an interim order as has been prayed 

for 

5 GROUNDS FOR RELIEF WITH LEGAL PROVISIONS 

51 For that the action/inaction  on the part of the 

V  Respondents is prima fade ii legal and i iable to be 

interfered wi h  by the Hon bie Tribunal 

5.2 For tha..he Applicant having joined in his present 

place of posting only a few months back, the official 

Respondents could not have issued the impugned order 

ma::tng a voi.teface to their earlier stand taken before 

the Hon 'b 1 e High Court and they also ought to have 

/ considered •• that on the first occasion the Appi :icant 

c:ouid not join the post of DFO, AN Val icy Division in 

viek of his temporary shifting to Mani kpur 

5.3 For that the Hon 'bie High Court having 	not 

interfered with the earl ier order of transfer after 

tar:: ing note of the stand of the state (3overnment, the 

offIcial Respondents are duty bound to obey the same 

but instead they have issued the impugned order in 

viol at ion of ftç I r own stand and orders of the Hon 'b ic 

Court 

5. 4 For that the impugned order dated 2:0 11 200i has 

not been Iss,,ted in sui:ersession of the earl I er order of 

tycnfe r dat ecJ ii 2001 and thus there is confusion 

and chaos and according iy the impugned order is not 

sustainable and ii able to be set aside The official 

Respondents a iso did not take into accoi,.n t the fact 
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that the Applicant was temporarily attached at tlanikpur 

and his order of posting as DFO, Aie Valley Division 

from the earlier occasion was never cancelled1 

55 For that it being an admitted position that the 

post of DFO, Aie Valley Division is a cadre post and 

the post to which the Applicant is sought to be 

Itransferred is not a cadre post, the impugned order • 	,/could not have been issued in violation of the cadre 

(Rules 	and the own stand taken by the 	official 

Respondents before the Honbie High Court 

5.6 For that the official Respondents cannot adopt the 

policy of approbate and reprobate as per their sweet 

will and must behave in the manner befitting to a model 

employer, hut instead they have acted in a manner 

unbecoming of a model employer' towards issuance of the 

impugned order. 

5.7 For that the official Respondents ought to have 

taken note of the fact that the model rode of conduct 

as already become effective pursuant to election 

notificatior -  dated 19.11,2001 and accordingly could not 

have issued the impugned order of transfer dated 

20 1.2001. 

Ei8 For that the official Respondents ought to have 

considered that the Applicant has hardly completed four 

months of service as DFO, Ale Valley Division and he is 

not due for a further transfer at this stage when all 

his superior,  officers and DC, Bongaigaon are satisfied 

with his work and there is not allegation or complaint 

against him. That the impugned order of transfer will 
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seriously 	tell upon the academic interest of his 

chi idren. 

5.9 For that hefre the issuing the order of transfer s  

the requirement as envisaged in ON dated 21.8.85 having 

not been complied with the impugned order is not 

sustainable and lIable to be set aside. 

5.10 For that there being already pronouncement from 

the Apex Court as well as the High Court in conformity 

with the cadre rules that the cadre post should be 

manned by only cadre officer and a non-cadre officer 

cannot he allowed to hold the cadre post only with the 

exception of non -availability of a cadre officer, and 

the official Responderts having already taken such a 

stand in the earlier proceedings before the Honble 

High Court, they could not have turned round the same 

towards issuance of the impugned order. 

5.11 For that in any view of the matter, the Impugned 

order is not sustainable and the Applicant in entitled 

to the reliefs sought for in this DA. 

DETATLS OF REMEDIES EXHAUSTED 
- 

The Applicant declares that he has exhausted all 

the remedies available to him there is no alternative 

remedy available to hAm in law. 

FORE ANY 

THER COURT 

The Applicant 	further declares 	that he has 

notified any 	application, writ 	petition or suit 

y 
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regarding the matter in respect of which this applicant 

has been made before any Court, Authority or any other 

Bench of the Hon ble Tribunal nor any such application, 

writ petition or suit is pending before any of them. 

B. RELIEFS SOUGHT FOR 

Under the facts and circumstances and in the 

premises aforesaid the OA be admitted records be called 

for an upon hearing the parties on the cause or:  causes 

that may be shown and on perusal of the records be 

pleased to grant the following reliefs 

Ehi To set aside and quashed the impugned order dated 

2ø 11 2øøi (Annexure- 9) issued in the name of the 

Governor o f Assam under the signature of the Joint 

5cc: ret ary to the Government of Assam, Forest 

Department 

8.2 Cost of the appiication 

83 	To 	pass 	any other 	order/orders 	or 	give 

direction/directions as may be deemed fit and proper 

under the facts and circumstances of the case and as 

may be deemed fit and proper by this Hon'ble Tribunal 

so as to give complete and full relief to the 

Applicant 

9. INTERIM ORDER PRAYED FOR 

In the facts and circumstances statad above, the 

Applicant prays for an interim relief by way of 

stay/suspension of the impugned order dated 2011.2001 

Annexure- 9) with a further direction to allow the 

Applicant to continue as DFO, Aie Valley Division till 
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disposal of the OA. 

fi fififi RU 

The application is filed throuch Advocate. 

ii. PARTICULARS OF THE I.P.O. 

I.P.O. No. 	(G 	-2(L 
Date 
Payable at 	Guwahati. 

1. LIST OF ENCLOSURES : 

As stated in the Index.. 

V 

0 

Y 
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VERIF ICTION 

	

I, Shri Amit Sahai, aged about 39 years, son 	
•'. 

of Shri H.S.Saksena, DFO, Aie Valley 	Division, 

Bongaigaon, do hereby solemnly affirm and verify that 

the 	statements 	made 	in 	paragraphs 
4/, 4 2, 4 3 4.4  

are true 	to 	my 

knoiledge 
.; those made in paragraphs  

are true torny information derived from records 

• 

	

	and the rests are my humble submissions before the 

Hon'ble Trihunal 

• 	 And I sign this verification on this the Zjth day 

of November, 2001 

I.  
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UHOEfl BY TISE_GEJ)f 

	

• 	Datod Lpur the 9th iuqust,2000 

:— .The service3 of Shrj R,N. Bijrman,  
Divisional Forest ffjcpr, 

14ia11ey Djj1ü1, 

Oongaigaon, in the interest of public sorvicãs are 

pacod at the dispo3al of North Cach3r Hills Autonomous • 	
COUicjl, Haflun g  for his posting as L)ivisional Forust 
UP f1c, FRS Olvi8j, HaPlng vice Shri A 	Bha.rali, 
O.C.F relieved of tho 3ddjtjij0;3j C1ergo. 

LQ.FHE. l/_2 QLj36.M :— The services  of Shri D. Zamn, DCF 	, 
(Publicity) attached to ChiW on rvato of Forests 
(Wildljfa) 14 SSiim, Cuwa11jj3 in thu int'jret Of public survicos are 

p1cod at tho disposal of N.0 	iIl8 
iutunomaus Councj for his posting as Planniflg UPPicr 

att3chud to Consjrvatcjq of Forsb3, Hills, HuPlog 
VICQ Shrj 	. Oharnlj. 

NQJRJLO0036B :— On his services biing wiihdrnwn Prom 
th N.C. Hill3 

iutonomu€ Council, Hafiong Shri i.'D. 
harali, Plannjn9 UPic:3r attachud to Cunservotor or- 

Forusts, Hills, Haflong is in the intr.jst OP public 

services transferred mid pust::d as Uivijo 
1Ot 

0fjcjr, Ohemijj Uivj;on vice jtlri 0. Gogsj, D1vij 

Forest 0PPjcur rsljuvijd or the dual charyu, - 

On ruturn frur deputatIon $hi 	ahoj IFS, OCF is pOst 	
. 

ud as [livj3jcfl 	Forst DPPjç:r, Jtio- • 	valley DiVi3ionp Bongaig.- jon with effect fratil thu dutu 	• 
of taking ever chargtj vice Shri K.N. Onrman, Uivisional 

 

• 	

Forest 0ficur transp)rrt)cJ 	 • 	

: 	. 
fQ.ii/oo_j60 :- 

 

On ruturri P rrn diputa!;jon Shri D.P. 
 BZJnkhUal,IFS, OCF i3 pIticJ s OLF (Publi(Aty) atochud • 	

to Chi0f Cun , rvotor uP For 3C3 (Wild1if), n.3:lm, J 	 - 
Guw htj with UPuct From th iJt 	f' ;:ir1g (v r chorg.j Shrj Q Zflman t3fl:3ptFO(j 

dvocato 

'C 

H 	 •, 

I 
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- On hur rJtUL'fl £rI' d.putitfl 	1ti 11ka 

,IFS, OCF i 	
pLtt:ti u UCF 	h:d  

of Ff$t8, LOUjr 
	

social For3rY 'irc, O0flOt 

with UI ruct fram th 	
of t;ikifl9 ou r :h:rg 

a!V1flt th 

0,.3tifl9 vjciflCY 

Sd/ 	
t 	

(1d. 	UflL*$ 

Joint 3otritUtY 	
thu Ujvt. of Iltisamv 

- 	
For5t ckJprtrn 	[Ii spUt. 

N nur. thu 9th t;ugust,20 00' 

Nc.Fflt. 1/2000/136F 

Cupy 	:— 
Thu 	

G1n1r 	(&E), 	33urn Uu11! 

2 	
Thu PrifluiPcl ChiOf Consurt0r of 

FcJr4t, asucs Uhahi, 

atI B. 

3> 	
ThjChiUf 

C0nurvtur of FurutS ( ucinl Eo 
r,trY) ,GuW3h 	 , s15:ifl, 

Zu Nrflii Uoad, Guu,atj 24 . 

4) 	Thu 	i1JP 
Consur tor of Forusts (WildlirL), 	

lihnbori, 

Guu3t18* 
Thu hii CunaurV1r of Frut2 (T

orrituruuul), som, pz.1nbnzr, 

Guwhatil. -  o 

	

6) 	Th 
Chiuf CunsorV3tr of F.jrusts (F3sarCh, EUuc;atifl & Uurkiflg 

p1n), jssirn, Guuuhiti246 

	

1) 	Thu PinCip 	
thicruturY, t • L. Hi 11 ,utuflmt1' 	

CinCi1, HafiOfl q 

wLth a uquJt tu uliDu thu ufLCUr3 tu tI(J ovur it)3rtJ1) uudw 

thu Cuunci.. Ho - ie 
ruqt4uatàd to ruluosu hri ;.I). hara1i, P0U. 

a%" 

ltvi8iOflu1 ,Foroat Wficu, 	
1fl, tiuf1nY 	m(flhi ocn 

arIfafl9emt. 
O): 

 
Tho ConsrV3t0t Of Forusts. 

) 	Shri K.M. 8urrnafl, Diviei0fl1l 	
rust Ufficur, 	

)jji.Jfl, 

Bungaia°fl. 
hri 

0. Zaman, OCF (PublicitY) uttachO tu Chiuf CunaujrvatOr of 

For:sta (WjidljfU), iissom, 1uhub;ri, CuIj:iuti—• 

11) Shri 	
0. 8hrali, p1nning UI'I'icur ut ch.i 

to 	JrV 	of 

Furusts, Hills, Haflunci. 

j2 	hCi is.. 
5uhoi ,IFS, OCF, C/o Pijnc1pFi Chiof Cr ,.ruatJ1 of For.t; 

A3m, uhaburi, Cuust1ati. 

Shri D.P. 	nkhwal,1FS, OCr C/fl principal Chiuf ConsirV3t3' of 

	

ía rust up 	
hatn rj, Cuijahu ti—B. 

5inti ,%lku Uhor cjo vu , I 	, DtF, fl/t) i3 rin ci pu Chit. P COn uuVOtr ut' 

	

Faru3tS, 	
jhbari GuwahutiB. 

i) Shri U. 1og:Ji, Divii1iflO1 Fur it Officor, LkhilflP 
	Djisi0fl, 

LhimpUrv 
16) 5hi 3. ihmud 	

iisinl Foruit Uffictir, iuuthUrfl aPfurostatisI1 

Olvision, H?lOfl'J. 	- 
i7) Thu P.S. to thu ChiP Minist, a,8uUfl, i)ijpUr, Ghti6 far 

tn?Ormatiufl of thu Chiuf Pini5tr (inistur of Furjsta)a 
• 18) Thu P.s. to thu I'linist'Jr of 5ttu Fnr,ota, i;5tfl, UUr, 

uuonti-6 fur jnfurMotitlfl u? thu Ministur. 

Ttiu LLputy i)iructir, 	sa(fl Govt. Pruss, U;munimO.'lffl, 

Guuahati.21 for publiC3tim of tho bvfl Notification 

• 	in thu nuxt jssuu of thuon G3zOttGil  

20) PirS3flal fib of th officors. 

- Oyuri;r 

sill ••, I 	'. 

• 	 - 	 • 	-. 	-. Joint ou'r,t:iYl' Lh; Gas.-: 	:if 	
i s sam, 

)

F.ruat ULIportfflu1L , .ji• iUr. 
-- 	 - 

.• .. 

,-- •- 
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OF A3fl 
r)P,jTc1::1T 	 2 

O.DE3 W' THE GD 'E':i 	 0 
- 

	

L) ted Dispur, te 06th 	'2000 

O.P.1L20O0/141 : The t nsfer of Shri K.t. 	m,DVi5iOfl'l 

orest Off ier, Aic Valley DjvjSion,BoflgatOn to 	C. ills 

AutonOmOu5 Ceuncil flafiog for his posting as DiviSional 
Forest Officer, FRS Diviin,aflong made vid 2otifiiction ,77' 
W0MtE.1/2000/136, dtc3. 9-8-2000 is he'ehy stayed until 7 
f u rther ori1er. 

/p 	 : In niodficatton of this Departuent 
notification O.IE.1A2000/16-C •td,9-8.-2000,Si:i 
Sahai,IFS,DCF is 'posted as. Divisional Forest Officer, 
4esterr Ass am Afforstation DiViSiOn,13fli)Z2Ur on temporary 
basis with effect from the date of taking ovcrco 
7IESIiri F.A.:Ahmed,)i1iSiOl Forest ()ficer transf'rred.. 

During the 7eriod of temporary posting at 'anikpur;, 
the headquarter of the officer will be at Bongai?JaOfl. 

N0.FRS.1J2000j141-B; The services of Shri F.A. 1-timed,DiViSiCfletl 
Forest 0fficer,'estern rsam Afforestation Division.. 
MenIkpur in the interest of pu1ic service •re placed at 
the disosal of N.C. Hills utonomouS CouncIl,'flonci for 
his Dosting as DivisiDnal Forest Office:, F..S. Division, 
Haflong with effect from the date of taking over cr9e 
vice Shri J. Ahmed,DiviSional Forest 0fficer,outh-rfl 
)\SSam AfforeStatiorl Division 2ijedOf the dual c' - erge. 

Sd/ A.D.MCI. Eunus, 
Joint Secretary to the ovt.oE Ass.m, 

Forest Depart;ent,DiSPUr 

Memo. .o.E.1/2000/141-C, 	Dated Dis?u- r,the e6th Set/2Q00 

CoOy to : 
The kccount.ant enral(A&E)ASsa,eltO1a,GUhatL-- 2 8 
The Principal Chief conseriator of Forests,AsSam,tUWti-O 
The Chief Conservator of Forests(SF)As3m,Guwah;lti-24. 
r 	Chief Conservator of Forestsrssarn,Gua  
The Chief Coser - ,ator of Forests,eseatch,dUCLtiOn ?nd 
Jorking Plan,.ssam,Cuwahati-24. 

6.. 	The Chief Conser:,ator of Forc;ts(T)A3Sur?anbaar,GUa ti-l. 
7. 	The Princi7al iecretary, N.C. 11lls Autoiomous Coin':il, 

Jiaflong. H Is requ - stc kindly to 	cept3ri,FImed,DCF 
in place of Shri K.N.Barrnan,-DCF. 
The Consei:.tor o Forests concerned. 
Shri K.N. }3.rman,Divisiona1 Forest Officer, 	/a11ey Divn. 
Songaigrion 

O. 	Zhri Amit Sahaj,DCF,,ie Valley 
Shr.. J. jhrned 1  Southern Issain Afforestation Divisi.bn, 
Tf ion - ;. 

2I.. 	Sri F...rhmed,DIvisonal Forest Officer,"estarn ASSairi 
;fforestatonDivision,anikur. 
P.S. to the Chief Minister..As$am for inform-.'ion of the 
Chief Minisr. 
P.S. to the ijnisr of State, Foret,As.em,Di5ur, 	for 
inforu - tion of the Minister. 

15, 	The De nity Djrector,ssaru govt. 
•uw; 	tl-2l for )II)ljCc1tfOfl ti the next. jsue 
• 	ASSam azette. 	 I 

16. 	Personal file of tho officers. 	131/ order etc., 

3ratar' to t;ev.o ;. 

Adyocato 

______ 	 -- 	- -j  ----- 
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[a. 

GOVEUMEIT OF ASSNI 
FORST DFPARThi!T 	: : :DSP 

'I.' 
4' FI RNOR 	 S - 

- 40TIFIC:Tl0u 

Dted D1srsur, the 11.th June,2001. 

JOPRE.219/Pt../25I ;- In the intercst of public service Shri A. 

3aiai,IFS,D1visionl Forest Officer, 	Western! ASsan Afforeslz.. 

tion Division, Manikpur is transf erred and posthd a s 

Div1sjnal Forest Off leer, Aie-.ValJ ny Divisibn,Rongaigon 

with effect from the date of tikinq over Qhaqe vice 

5hz! K.N. r3arman, who haS already been tran férréd and 

posted as Deputy Conservator of Fore3ts(Monitoring) ,Office 

of the Chief Conserv - tor of Forets(SF)A3sa,3uahti vide 

11oUfiction No.FRE.2/91/pt..T/161_\, dtd. 53-2001, 
NO.PRE.2/t_IJ250-A :- In the intrst of public service,Srnti.A. 

Bhargava,IFS,Deruty Conservator of Forests jttahed to the 

Con3ervator of Porests,Lower A SSW S.F. Circ1e,Bngigaon 

is transferred and posted as Divisional Forest Offjcer, 

•'estern Assarn Afforestation Divis1on,Ma'iikpur wl.theftcCt 

from the d;ite of tkinq over charge vie Shrj. A.Sahai,I 
transferred. 	 I 

N2...PRE.2/91/Pt_11250_8 :- in modiflction of aarlier Go'Jornmerii 

flotf.catjon No.FrE. 2/9 lAt_:r,' 15 i, dated 5-3-2301, Shri K. 

Hazarika,Deputy Conservator c 1- ,or3ts, is taif.erred and 
posted is Deputy Conscr\'3t.or of Forests attched t.tho 
Conservator of Forests,Lower ASsam S.F.Circle,BongjgOfl 
with effeit from the dcta of taking over ch4rge vice 

Smtt. A. Bharqava,I.FS transferred. 

A.13.M. Eun, 
Jotnt Scrt'ry to the Govt.of Assun, 

D s.r tnent, 1).Lspur 

Memo th1o.FRE.2/91,4t_i/25O..0 , Dited DjsrIur,theljth Jun,2001. 
dopyto:- 

1 • 	The Accountant t;ener;tl, jss,-jm, lie 1- to1,, Guwahiti-29 • 
2. 	The Princtpal Chief COns€jrvtor of 

Guw3h ti-8. Thi Dptt. let tr 	2/ t,4t.I/229, dtd 
1'44..2001 allowing Sh:i 1<.1. Pirn n,to.continue 	D.F.O. 

e Vally Qiv: Ioniong qaou is Cn4:u1lpd. 

3, 	The Ch4 ef Con5erv.tor Of 

4. 	The Chit Cn.rvtor of F 	st WL)ss j,i, Rehabrj, 

Attqsted 

Contd...p/2., 
Advocato 

I 	
$ 

4- 
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the Government of .Assaut, 

Forest Department, Di spur, 

Guwahati. 

Joint ecretary to the 

Governmcnt ol Assam, Forest 

Department, Dispur, Guwahati. 

Sri Khanindra Nath Barnian, 

Divisional Forest Officer 1  

Ala Valley Divisior3 

Bongaigaon, 1)1st, I3ongaigaon. 

Sri Anit Sahal, 

Divisional Forest Otfficer, 

Western !'ssom Affors•tat.ion 

Division, Manikpur, 

District-- Boiigiqaon. 
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BEFORE 

TUE HQN'BLE MR JUSTICE R CQCOI 

I 

 04~ 
Seri.1 NO. Date 

	
)L{ice not,Reportj 

of procee(]lngs 
h iJnature 

1 
-- WP(C) No 4131201-  

Heard Mri U Uzir, learned counsel for the 

petitioner and Mr 13 Goswanii, GA1  Assam. 

By order iiatcd 5.3.2001 (.Arniexure -I), the 

petitioner who wa on leave was josted as I)Ivisional 

Forest Officer, Ai Valley Division, Bongaigoan and 

the incumbent in tic said post, respondent No 3, was 

transferred and çosted as Deputy Conservator of 

Forest ( Monitorng) in the office' of the Chief 

Conservator of Fo -cst, Social Foi'cstiy, Govcnuncnt 

of As'sam, The petitioner claimed to have joined in 

that saul post on 53.2001 hut the charge of the office 

h:s ,wikd ov'r to him in. (lie rponden; No . 

By li subsequent otder dated 23.3.2001, the order of 

trimslèr dated 5.12001 was stayed by the at4thority. 

Writ Petition © No 2111/2001 was initiated by the 

prc5e1it pctitioiic chalkngiiig the order datcd 

7.3 2001 and this Court by order dated 26.3.2001 

stived the oJ)e!'atIJn ol the oider dated 17.3.2001 

unti' further order. In comp'iance with this Court's 

ordtr, the authority issued an order dated 29. 3.2001 

staving the operation of theorder dated 17.3.2001 

unhi further ordei and rcvivjng the order passed on 



- 

r3 Ct 	rOCUdtr)Y 

i I 1fl.i turo 

2 

5.32001 flue respondent No 3 imtwted a separate 

VTit petition being WP( C) No 242212001 

challenging the atUrenuentioned oider dated 

29.3.2001. Bdth the Wf it petitions were taken up for 

consi(icrahion by this Cowl and by order dated 

4.4.2001 this Court, intc alia, directed the authority 

to consider rcspcciivc case of the parties and pass a 

reasoned order in he matter. Si bsequently, another 

nider dated 11 .6.2001 has bCC!1 passed by which 

ordcr onc Shri A Sahai, an iFS cadre Officer, has 

heen posted as I ic I )ivisional horesi 011icer, Aie 

Valley DIvision. 3ongni',aon; respondent No 3 has 

been transfer rcd to the post to which he was 

as Deputy Conservator of Forest 

ehi Conr;' ioi 

Forest, Social Ist, Aain mid the petiliOILct \\as  

tranfcrred and posted as Deputy Conservator of 

Forest in the ollice of the Conservator ol Fores, 

Io\ r i\saiii SF Cii dc, I hnigaigaon. The !e'aiity 

and validity of the order dated 11 .6.2001 is under 

chat teiue in the prseffl NN vit petition. Pursuant to the 

wder dated 13.6.2(101, Mi Goswnini, GA, Asinu, has 

produced before this Cowt the relevant records iii 

File No FR[12/914"t-1 including the order dated 

420Q4-passcd4y the - Primipal. £et4-4ho---

(3overiunent of Assa.ni, 1"orest l)etxirtniett furstulllt 



0 ri31 to. 	tLjt 	 ¶if: 	nCteS,!rO'tS 

e 	 x r. 	;1: prDc:eJin,3 
.1 	.i nn tt i re 

3 
to 	the 	order 	d'1ed 4.4.20() I of this Court in 

WP( C) No 211 l/2 () 1 and 2422/2001 n the 

aforesaid order dated I .6.2001, it has been stated 

that the postol Divisioua ForestOfficer, Aie Valley 

I )ivisi on, Bongaigoan, is a cadre post and inecant tobe 

filled up only by IFS Officers, hi the said order, it 

was also statcd that tho grounds put forward by the 

respondent No 3 to permit lus continuance in the said 

cadre post is not tcnable,,consequent to the said order 

ot the Principal Sccrctmy to the Govt of Assam, 

Forest Department ddedII62(H)I., J 

Mr Uzir, lean Eed counsel for the petitioner 

stibmitte(Ithat th findings of the audiorityihiLthe 

post of the 	on at Forest QfflcerAi VaJkY 
edrc post s v"t crrct 

This,  Couit N116 Ic cnsidcring the validity ol 

the tra!Istcr is not inclined to go into the aforesaid 

A 	rusal ot 1h oiler dated 11 .6.200 

ps:ed I'y the 1 itcipt 	cuietaiy to the Goveiniucut 

Asun, Forest I )pai TWmt would go to show that : 

I'Oth the p'titR)Tr 	the WspOfldcflt No 3 were 

;lcqiuc1v coiisidt. :d pn u;tnt to (lie order dated 

1.L2U() I ad hv tfi; ('ur( in WP ( C) No 

2 Ii! 1200 1 an.i 2422/2:)() I hi view of above, this 

Court is not incIind to interfere with the order dated 



- 4 

r 	';t pri)Cc 	.Lfl1 

u re 

11.6.2001 impugned in the present prcedings. 

The Wiit petition is accordingly dismissed. No costs. 
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THE J101VOLE THE Ci{iE' JUSTICE (AcTI) 

'•1 
THE O1I3.E MR 	tCE HiK SIti3H 	' 

	

;Heird Jil. - . G, Uir, 	 counsel for 

• he(appel1ats 1 4:. .Hzrika, U:arned Stte-eoun-  

301) appe.r4.ng  for respondents Nos.1 ad 2, 

fir, 5hrma, 1irned counsU for r&pondent.No4. 

Aftei heirtr 	th learned cc'ne1 for' the 
H 	 I 	• bartis, we are of the view that no case for r 	 ' 

I 	' 	 4 

int& 	r' rfeence is made out. i.t an e:lier st.e, the 

pench was of the vi 	that pethaps the petitioner 

lis not beif posted at the initi;l place c posting 

s Divisionl Forest Officer, •Haga'n Wildlife 
• 	 ; 

IDiviSiofl on jthe gromd that that pc;t was mjant for  
• 

I 	 4 	 • 	 •4 

* caQre off:icer of XFS. The pll;int is an officer 
I 	- 

* 	
I 

; of the State. Forest! Bep -rtv 	Ho'.'ever, after 
• 	 p• 
perusing th& affidaVit now fi1d on b'h.alf qf the 

1 respondents, it is ound that•ll posts of 1f0s 
- 

are not being held y the cadre officers of the IFS. 

Out of the 22 postsf, 9 are only being held by the 
ç 	•' 

cadre officers of the IFS and the rit are beibg 
Cz •  

manned by the of ficrs of the State Forest 

However, th question then arises Is has a 

	

• 	 4' • 	
pftrson the inherent right to he posted or transferred IN 

• 	
'at a par'icit1arpIce ? The answer to this,  

-• 	•- 	 • 
without any reservation, is in the n'gativn. 	,• 

• 	 k•; 	• 
• 	 The learned Single Ji'!ge ia.i also psed 

an order asking the' respondent tat *uthoit5es to 	. 

p reconsider the rnattàr and pass a speaking order 
.4 	I 	 • 	 I.  

' regarding trQnsf.er. A spca'ciq order dated 	
0 

• 
11.6201•ias passe'J after C ntdc1vj thc reprecn-

tat1otj of all conce -nd. Thlearnec1 tncile Judge 	' 

rr 	in terered with the nrdr '1.d 11.6.2001,  

which was pese3 on th 	trc onr1t tTh 1:arned 

1/ 0 1 
I 	f 	• 

	

• 	 •4 4 	•_ 	• 	! 	•g 
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(cflt4 )  

ing1 fudge.
t rans 	

in puretY 

atU' a 	ry 5 troflg ca 

• 	 a1a 	
o be made ut to 

upset an order 

L btrafl3e 	w do not 	
d that flY 

/ 
4ventua1LtYa0C 

	thi c5e0 	- 

ons1VtlYi 
tere is no -it in thisez  

he; amt, 	herY djsrni5SdC. 
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i\ftcr discuion, it ws a-ed that only oe.of the 
posts may Le oncadreci. 	 1 

Contd,.2. 

•__ -• 

' : 	
t...__ 

ANEXURC-S 
.W•!" . 	NIlIUTES OF TU i.riro OF THE, 1101ANFOIUST SCIMU  CADRR (fff 

0 	

• (;'rIrI CQII14IT'I 	OF M3;/4 MLC)ILALJYA I1LD "P i2-3O P. 	ON. 21ST 	 . 
1981 IN Tth COHMIT'lEE IWOM OF CA131NL?r BCIIRIAT 	 : 

p S}ITRAPATI,LKAVhN NEW DEIBI 	 .• 	 .•. 

0,1 	
I..;'.,  

r 	• The proposals nude by the Qoernments of Assam and 	 lgr 	•..• 

I  for the trvinnt1 review of the Indian Forest Service Joint Cadre 

or Assin lloghalaya were contidered by ithe Cadre Review Committee 

and the following decisions were taken. 

ASU M 	 - 

• 	(i) EnCAdrainant of a post of Conservator of Forests.  
headquarters in the scale of hIs, 1800-2000.. 

•;;. 
• 	It was exp1aind by the representative of the State Govt. 

• 	• 
• that at praont there is only one cade post at the levul of Deputy 

I 	 4 

	

6tzcxl= Conservutor of Fore cts in the headquaters to 1ok alter. 	q 
pinn1n73 and that on Officer at the level of Con8orrator of Fr - sts 

i • 	; 
is required to assist the Chief Conservator of Forests oa po),icy 

-c  

titters and in 3upervistrig,the plans . etc. It was also atated , 

that an e.- cadre post of Conservttor of For3sts had been created 

in the headquarters for the purpose • ttfter discussion , the Committee 

agreed to the encdremcnt of the post of Coris.crvtor ofForost6, 	L 
• 	 IHadqurters. 	 :. 	• 	 , 

• 	 •'• 	 . 

Encadrement of t,o posts or 
Northern Assm Circle and Central Assum Circle In the sca'e of fls. 
1200-2000. 	. 	 -- 	• 	 -. 

The. proposals were Elccepted.  

Encadremont of the post of Conservator of Forests 	 :1 
.ocial Forstr.y in the scale of hIs. 1800-2000. 	• : 	. 

The proposal was accepted. 	 / 

is) Cricadroment of 4 posts of Deputy Cnservaor of Forests (Ill 
Divisiona1 For2St Officer ) 

Laidiimrur. Golaghat , Westl f _____ and ie Valley Divisions in the Senior Scale, 	
, 

The Committee accepted the pposal 	• 	
_\ 1 

:•V,.::: 

	

• 	:  
(v) Enctdrecient of onepost of Deputy Conservator of Fprets 
('Dtvi.atonal Forest Officer ) Wt!rn Assam Wi34 Life 	. 

I 	• \. Djvjaiou 	in the Senior Scale.  
- 	 • 	 I $ 	

\. 	•• 	
• 

Thr pTopo-S1 ',u5 accepted, - 	 H 
-• 	 Ht :.Y 

4"yi) Encadrament of two poets of Workintk Plan Officer :.......... 
1.-s 4L, ..1 1.141 1 fl 1 , I •••4 • fh S,r I ni' - .i I 

-- (.•. 	•• 	• 	 • 	• 	• 	

•.•.•-.- 	: 

$r 	: 	
-,------- 	• 	

•: •• 	• .-- • 	
•• 

" 

r. 



/ 	
- 	 -4?--- 

I W1i4. 	! 

(i)icdr3inent of one post of ConsrvtOr of Forests .: 
Development in te scle of 	s. 1800-2000. 

I  The proposal vas l  accepted. 

(ii) EncadrOflent 	f one post 	$1 	 in the 

Senior Scale. 

ThO proposal was accot0& 
; 

The Committee agreed to the proposal 
of the CoverflOflt - 	•t 

2. 

of Meglualaya for an adhcC deputation reserve of two postS, for 

the 	of Flanaginc DjrotOr, Forest 
DeveloPment Corporation 

mannng 	postS 

1800-20001 an 	General 	1aflaOr, Forest ¶ 

of Megha 	,nited 	( 

D V elooulo ntCorporation of 	ieghai.ya Lited ( Rs. 1100-l60. 

As a result of the decsiOflS talen by the 	oitee , the 

3.

posts to be included/ continued 	to be 	c1udod, as the case 	y be 

item I of the Cadre Schedule and the revised gomposition and 
i 

strtb or the 	cadre of the Indian 	rost Savice of 	5sam  

MehaYa will be as followa 

 

i 	
Senior pOStS under the State Governtneut. 	. 

• 	 . • 

Posts in the scale of Rs 	2500-2750  

Ch1f ConserVatOr of For2tS . 	

. 	•1 

pt$ 	th I 
Aiditional Chtef Conservator of Forst5 	

I 

ip t1 o 	scl 

ConsertOr of Forests 	
: 

Conservator of, Forests, Development 	
1 .• . 

Conservator of ForStS, Cconomic Circle 	
I 

Conservator of Forests 	fl adqUrterS 	 'I 

ConserVutOr of ForestS, 5octal Forestry 	_1•_  

/ 	1 
Jeuy 	nsc 	v3tor of 	t3j Eajtern £s5aLn 

Ljfe Division 
and 	JeStCrfl Assasi) 	it1d 

DeWtY Co 	rvatOr of Fors 	 . P • 

noputy Conservt0r of 	ForeSLS, 
 

L 
.tte Zoo 

Worldng Plan QftiCCrS. 	
. 	 3 	. 

. 
. . 	• . 	
. 

I 
For sts Utilisation Offtcer 	 1 Contd.3. 

-•.. 	- 	
.. 	 ....,;_- . 	...-.. 

..- 	 I 

- 	..: 	 .. 	 . . I 	 I 

,z•. 



01 

-3-,  

pltnij Officor 	 2 

Sllviculturist 	 1 
--.... 

2- 

I 

I 

I 

3 

I 

I 

I 

Total 	 49 

Senior posts under the Cetiirii Govw'nrerit 
of 1 a boy e 	 10 

3.Posts to be filled by iirorrtior in accordaice 
with rule 8 of the Indian Forest Service 
( Reci'ujLrnent)flu1es, 1966 	 19 

. 10sts to be filled by Direct rrcruitrneiit 	' 	40 

Do1jutat.cn fleserve @ 15 of 4 above4 	 B 

3. Leavo ieservc @ 11% of 'j abOVe 	 . 	4 

1. Junior pods € 20Z of '  bovo. 	 8 

. Trnin1n 1corve @ 10 of '1 abovo 

Direct Iiecruitment posts, 	64 	- 

promotion pot;. 
To Lal Ituthorised 

Sti'crigth 	 83 

' triC'i(lJ ti ad-!10 	increued of 2 Icr 
the 	t ..1 Alit.' 	t 

Posts in the Scale of Rs 2500-2?50 

CiieI Conservator of Forests 

jiu the, ftcpL, pi', flj., j00_2000. 

	

C) fl• ti:' Wit or Of 	 11,'/!OlO ient; 

tIj. rr tC•r of Sol.j. Cor1ser\'.tion 

C.  in th Sji 1j c e 1 c. 

Dpu y Cnsei'vitor of Forests' 

Doputy eonervitor of 'orests, Tr.nin 

Wori r i, Plan 0ff.cer 

?.L 

1'i 	turist 

- 

U 
.;__.;. 	 ) 

c • ii Krisriu,aiay Uo Sahib. 
— 

2_•- 	 H 

\\k 
	

J. -h- 

\L  

/ 
..... I.. 
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OF ASSMI 

	

TIl E i'H1Nj I Al. 	CONS IlVtit OF F 	: 	SSAM GUWAIIATI 	 : A  $ 	

,, 	..• 

NO. FE 21/4/a'7. 	
Dat 

to. 

The j o l t  

	

nt 	
cJy 	to. the 

	

 oro 	 Govt, 	I' Assam, st 	l ) t., 

C1(jre Strith 

Govt l 

 

L 14, 	
F1F p2/94/14 	(It. 9. 1 2. 94. 

In 	
roforn 	yo r ôhcn cited 	, 

I 	&o4dInj IUAOJ 	
0 ar 	

a  
tio 	 propoSal 	mi nj Goy 

 

	

1nçj tIio Fores 	Circ1u/Dij51 	
t•. th torrjt0.j 

	

Lo maIin,d by 	S and 	
oco 	a l)r uj list for popr 	 r 	ent of the cad, The r 

	

of tho po 	 oposal I nrst A. 	ho I. , S. Cdrg ha also in th€) °flCjQsed stat 

Thj na Lt(ij- rny bu  iCcord1n9l. 	 tako U 
with the Govt. of lnd1.1 

•Y':tirs faithiu1i, 

i[Uipaj 
Chjf on5ervator Of Forst, 

n 

?./V) 

Y1.0cate 
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Posts 

P.C.c.F, -Assam  
j 2. C.C.f.(WL)Assam 	I 	 C,C.F.(4Q) 

/ 	
3, C.C.F.(S,F.)...Assam 	I 	 C.C.F.(R & 

/ 	
PrInCIPfi1...N.F}HI 

C. 1,-N. A. C.-Tozpur 	
It 

- 	I 
ASC*FS_C.A.C._GUwnhati 	

- - 

o.C,L-•... A,C,3%.1char 

• C, F Il&E.ujwahatj 
t8.F.W.p.C. ,OuWaatj 

onj  

lO.Field Diroctor liger PtOjflct*IpOta floa:i 
il.DirQctor.Kazjranqa Ntiona1 Park,Bokk3.t 
I2.  

C. F. (I IQ) GUWAh6tI 

S. F.C. 

D.C.F.(TorrItoriI) 

I.D.F.O.(1para 
D.FaQ,flhubrj .,•1 D.F,O.S.F,, Nalbarl 

.D.F.O. Kac hugaon 2, D.F.0.s.F.1Ouwhtj 

(1.D.F.O-A1 	Va1Iey 

3 D.FeO.S.F..Caghut 
4., 

6.D.F.O._Sonjtpur Eat'  D9F.O.S.P.,a1para 
So njtpur Wt 6 D.F.O.Z.F. 

i .u. 	fl'.4 	1 -_ charjalj - p 
FO La'ht 

s:;. ;.;:_N;geon 
ll.D.F.Q._Jor h j ._ 

. 	l3.D.F.0._DibrucJarh. 

l'I. D. F. 0. -L)lgboi 

5. D. F. 0. -Uoomdoorna 

U. FO -Go1aghat 

17.D1( -Karirnrjan 

L 	IO.De,()._ tic 

19 .L).F60,_Kamrup Ea8t 

2 O. 0 .F.O._Kariirup tst DIvn.,owahatj 

/ 

d. 

u 



p 

i 

E 

I 

0 

4i  

C. 

N 

21. {i.F.O.-C.A.Afforttion,oja1.. 

... 22. U.F.O...A.AC1orostaticjn,Manj. 

P.O.-1,.- 

P1O,-1j 

25, L). F" 0.1 -611vjs(hw11'tj ,- 

P.O,(S.F.)\.— 	
/ 

 

228. W.P.Q,_Ktkr:h ' 

V.1) .0._U.A,L- 

30, 	 -- 

.-32. U.F.O.-A*!11fl. 5tatt Zoo ' 

..-33. F.U.O.-Adm (V.opt iboyanct) - 

*14 



STAT Et1T-jJ 

TATI11P.TJT SI I' 'VLINO Till S.F. S. CAth1:JjI ( t!! 

! x_:th4_Cdrn 

1. Urrang Dvibion,Mancja1doi .- 

2, SiiisagaL' DivisiotNaZira," 

3. Nagaon South Div1,0 , 11 oj 61  

1).C r _1'11 flCt1r1F41 

1, S,F,,Ktrimcjanj 1)1vtion 
2. S.F. ,S1lchr O1viion 
3, S.F. ,l)hubrt Ujvj1n 
4. 	.F,,Nacjnn Division 
5, S.F. ,Kokrajhar Divif.ton 

5. • l3onqatçtui Oiv 	iOfl 

S,F.,F3i.rpeta [)tviion 
3, S. F,, Lkhimpti fliviinn 

S.F.,Sibç1Ar Uivn 
S. V.,Mnnçn).doi flv.ttm 

i 1, V 1.L. 0 t'4ct.011 DtiI.'1jn 
W,L, Kukrii 
.. L)ànca1.doi LJiviion 

14 W.L.,finsukia Div11o7 
15 Logginj Dtvi,iionGuwahmtt 
16 Logging Dtvision,Tnukta 
17, F,R,S.Di.viston,Guwhati 

1 18 9 . F. R. S,Divts1on,Jorht 

u.e.,Fubu1cityçcnl) 
0.C.F.,Pubi1tyF.) 
D.C. . ,1ctniion t MoUVtttOn(G)ft1) 

2r; u.c:;Mbniurii(S 
4, LLC.1 ,r:nflrc.mot(W.CT) 

,Q5. LJ,C,F.,Senior W,L.Wrdn 
t),C.F, attqche to C.F,,5..,on1a1QtOfl 
D,e,F,,attachd to C.F., W.A,C,,Tepr 
D.C.F., attached to C.F, ,W.A,S.F. Guhati 
L,C,'F., attached to C 4 F.—S.A.C.,SI1chr 
P.O. ,attachod to C.F.Hi11 

.....31, I).C.P,,T.T.'S.Pi8nt,MtUm 
_.32. DirQctor,Forest School 
.'. D.c.F.(Instructor,N.E.F.R.collogG 

D ,C.I,lnstructor),N,E.}.fl.COlicj 
,. .C.F.(L}y. Field DfrQctor Ttr Proj :t)MAa6 
3o. D.C,F.,Gonotic Cl1 

D.C.?. ,Southcrn Asirn AfforestationLL.vn./ 
.. U.e.F.,NorthQrn Asm Afforaiitation 1.vn., 

D,C.F.,Silvi.,Hhlt" 
D.C.F.,W.P.O.,11t118' 

11111sV.  
42, U.C.F. ,-Cofl8oiidatOfl llt1lc/ 
43. D.C.k .,IIornrin Dtvi1on'-
44;L),C.,. ,N,C.LIills 
45 D.C.1T,K.A.We5t '- 

FU 



'y 	 . 	 OOV.fl1UT OF 
V . 

	

.)krQI Of JII paLilc;LP/414 (1lU' CU. 'WA 4IUK O IUKST ij&1dtIt 	. I 

N. 
•• 	 ..;/.) 	 : 

:üPted Quw 4t0 th,th Jn./lV. 

A. 
 

14 	fr 
rh', ,,nri'L .ionctr I Soay. to the O  

if 	
1 	 Ovt. of ABU 	 foremi D.ptt.,DiIPUr,  

/uuw&IMt. 	 •1 

8b i- 	 t4oU.tiCU0fl of CiOr* poet and Hen. 

	

jr 	Cecie potz. 	
t4 	

. 	 . 

/ 	 sg 	/ 1 rh1a Office 10ttr H..Fi.24/44187 

	

dt, 0-11-95 and t.ovt.Wo,P.09/94f34, ., 	• 

	

/ f 	dt'. 	1294. 

ki ire 	

/1 	

• ; 	 . 	

.. : t 

	

in encling herewith a copy of D.O.lstter 	 ,. 

$ )j.i8Ili/Q1/94-lf4 - 1 J tt. 14.11.95 from inepector Qenecai of 

4ere/ts. Osvt. of Indies. 1 w'ulI liko to inform you that the 	I; 

/ 	 tion rcerding iris Us of NtifiCation in 

	

/ rpoct of I 	 I$ .f.. Cndto potn ,nd 5.F.. Cadre pente has 

/ 	çxoaiy been furntsh 	to i,evt.vido this •Utce letter 

j 	/o.f.24/44/87. Ot. V-l2-9, 4itcti may kindly be roforred 

/t' for •nwacd action. -, 	e..tccd by Cevt. of lnclia.IteweVa: 

J At is new nse.ositni U, iticludo the feli.win9 Cadre pests 

- 	I due to rovieten of 1.F..C$Cro schedule oil; mado vide Oevt 
14 	 • 1 

of lndia'e lettec Ho.16016/2/95-96(I1-I dt.9-11-95. 
: 	

..,_ss4uI•••••_• 	 4 

1, CttiL Con,/crvdtor of rorests(T) 

2. Ci;iei Cenrv,'tor of lorei teHt,g.I w 0 P.) 
•4'' 
L'. 	 3. Can 	vetc'r of lorcete (Border) 

4 	 •. 	 4. CuiU.urvatot of F9r4It4(k.L.) r 	1 . 

Principrl.h.F.Fiit.Csl1eo. 

	

e *,uchi P fr.$)i 1i..t eh.wing Cadre pests OQ 	. • 

i•n-Cadra poets is tiic1c,t'wh for it4ue of Covt.Eotiticatien. 
by Cvt. of ift(Lte, 	 t 

fris%Ih1y trort it as 	r911t. 	 •..N .:  
f it ,. 

	

Thure faithfully.: 	,s 	* 

/ 
l'rjncjpi Chief Conservet.r of l.rasta, 

t m ii I C -B. 
1sI1e No.IE.24/44/01/A., 	L'nted Cuwaheti. the tith J.n./1996j't 

1. CoPy to the £n1 1 'ec?tor Gefl,ro1 of F.rceta.Uoyt o  of india. 
Ministry of t.nvLtnnlajlt £. O $t5,C.I..O.Com1ex,LodL Mo., 
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stwo 

Prin. Chief Conservator of Eoreste,Aaso, (.hmehotl, 
2,Chjof Consirvato, of Forests, Ytldlif., issem, OMahati, 	•• - •.Jj'u 	'/ 01. 

.3. Chiof Cons.rv.tor of Forest., Social Forestry, Aasom,Gty. 
4. Chiaf Otansorwator of 

, Chief Conservator of roroets, Boleerch I duC$tjofl.d torkiif PLan, A.ia, Qunoh.ti, 

FclJ!s1ycTcnIurwwuL1 
• 	 • 	'1,' Conservator of Forest., TIOStOrn Alsam Cud,, Pokrahor, 

29 Consorvator of Forests, Northorn .Asaa* CiXC1O,TOZPUr. • 	•. 	,•• 3, Conservator of Forests, Hills, Hflng,. 
• 	'• 	,';' 	:' 

 

.4 0  Conservator of Forests, Cntrej AOSOM Circle, Uuwshat,J, • i 

	

	 8, Conservator of Forests, Eastern eseii Circle, Jorlat. 
6, Consxvato; of Forest., 5outh.rn Assom Circh, 

i• 	•• C4SLIWATou OF 	SlS,(FUIcTit,iAj L \ 	 r r 	 - •- 
1neort8tor of Ioroete,fl,search & Education, Owahatj, 

.. 	• L Conservator of Forest., Workinj P1 I Circle, Guah4tj, 	1 
Corn'.ryator of Foresta,stem Assam Social Forestry,ohy. 

	

a 	1, 	/10. Field Diroctor 'ilgor Project, Brp.ta Road, Berpeto. 
I' 	

II, Director, karirenga Notional Park, Bokakht, 
• 	' 	/12. Conoer'vetor.of orcst.,(H.Q) ottoch,d to 0/0PCCF,ASUm, 

/ 13, Conservator of Forosta, Esitorn i,;ag 1ue,L4jJ b  Fro.y Circle, Nagaon, 
• ..! 14, Conservator of Forests, fcclal rorostry Clrc1o,Dongsjga0, r 	t. 

15. Conservator rf 'orests, Border, attacd !p.t 	 H.W. ot.Quwahetj, 	 s z 	• with 

60 Conservator of Forests, flhld Life, attached to 
010 C Wild Life1 Assam, Guwahstj, 	 CF,  f.l.,, • . 

17. Principal, North East Forest Ranger H' 	 •:. 	is, 
I I 	 ClJsCnVArn 'r 

1. 	Divisional Forest Officer, Coalpara Divn, Uopara, 
20 	DiviiionaI. Forest Ufflcor, Uhubri Vlvn *  tinubrt1 	sc S 

	

1 ' 	
• • '\ 	3. 	

Divisional Foreat Ufficer, IcachujOon Livn, Uooaigaon. 

	

• 	
4. ,_Diviionil Forest Officer, Italtu9apn Divn, hokrajhar, 

,. 	 4eipfl Officer, /% 10-V 81 1 0Y Divn, Ei 
6, 	Ulvisjonaj Foreit )fuicoiSLtput East L)tvr, • 	 • 	 ,Biswanath Chariajj• 	

• 	 $ I Forest Uuficer, SOnIt)uriest bivn._Tezpur. 
Divisional Forest OUicer, Nor tit 3mrupuj7j 
Divjjoøj Forest Officer, 1akliimpur 
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Divi.i°nl Forest 0ft1cer,H5950n DLvi, Nacjson.  Kk 
DiVISIOMI Forest OfftceZ,JOZhat Divn. Jorhst 

/ 
Divi,iOr3 Forest Uffic.r, Uetlaksndl rdvn. )ailkendi, 

Furest f1icer Uibrugsrt DtYn. Uibruyarh 	s F 
Divisionel. F?rest Officer, DI.QbOi Divn, Dicjbot. 	(Z.& 

	

-'Divisionhl Førot Officor, Doom Doousa Dtvn. Dooa Dooma. 	IS 

RLietona3 Vorest Officer, Uolsghst Divn. Qolegheto 	- 

PivLeionai Forest Officer, Kerimgan.) Dtvn. Krt*ni.N) 

Divisional Forest Offcer, (.acher Dtvn. Otichar. 

,• -pivietonal. Forest Offiot, Vmrip Eart Divn, Gmahstt, 	j? 

21 	Divisional. loreot OffiCer, t(.amtup Woet D1vn. Ouwehatie 

use4 	v F 	
t 

21,'. Dtytion*i Forest OffbCet .A,AffOto$tt10fl Divn, 	ai, ~ 
Pj 

Divisional Forest Officer, Y.A.AfforSststtOfl Divn. ManLkpul L1Z %  
PLanning Officer - (l), attached io ?CF flffice,Guahstt. 

plannthg Officer- 	 the O/OPCCI',A5UIO. (t(, 
• 

 

12, ULVLOL° 1  Forest ofSic.r,SLlvicuiturat Dive. Ow.ahatt. 

. •, 	
: 26.-. 	 Officor, Social Forestry, e3ts;hed to O/(eCCV.SVs.to ...i., 

	

279 	ljorkiny Plan iifficur,Lutk1SI5CC Cidlo,  euiiti, ,  

	

---' r 20, 	Working, Plon QfficeX, Kokejher.  

	

• kf
296 	Working Plan Officer, Upper Aeob!n Circle, Jort)st. 

.• 	

iv1sional Forest Officer, Eeturn Asum i,.L,I3ivn. I'j% \030* 
- 	

.11 	
kkho-t. 

•.,,, .\V3' 	Ulvisionel rorest UffiCCt,WOtO)T MGM WpL e DiVn,TpUr, 	A*PIIII.J, 

- 32, 	Divlsiol. Fortet Of ftcer, A503 5tete oo (usah.ti, 

• .33, 	Forest Utiliation off tc.r,ftsee'u, (Iept AbOyItflC5),GUWOhht, 
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L&LJ. 

Forsist Off icor,Daxrong Div., McigaidoJ 
Bibsager DLvn,,Nztte. 

DiVL$9flS1 Fo*eet :fficet, Naao Soutti Divn,U 	uji . 

01visiona3 loroat Officer, 11arcn Divn, Diphu.' 
DivisioMi Forcot Off tc,r,N.C.IliU: rtvn, Usfsnç.-' 

Foic@t Officer, Karbi AngLong Met Divne Dtpttu. 

,Y 	7jMislonal Vorost Officer, )rbi Angleng E.qt Divn. Diphu.i 

' 

DiLston.J arest Off icor,KbriPç3snjDivn. KMrirngnJ. 

a." DivisionaL Forest Uffic.r,Bocisi Fcrostry DLvn,*G1lchaj L 
3. Divioionsl Forest Off icer,Sóciai Fcres try Divri. Dhubrj, 

4.Tivisional
ts1onaI Forest Officor, t4agaon.oc1ai Forestry Divn. Nogeon. 

 Forest Off icer, Kokrojhar Saciel. Forostry Utyn, Ko' 

b.. i)ivisionp.'. Forest Officer, Bongaigoon SF. Divn. Iongsigon." 
.7 9  Divsionol Forest Officer, S.srpoti S.F. Divn. Uarp*ta. 
•. Olvislonal. Forest Officer, Lskhinpur S.F. Divn. L.hhimpur, 

Oiv.ieionei Foreot Ofiicc,, SLboger S.F. Divn. Sibesga;. 
i, biviaionsi Foreat Officer, Mang'nidot S,F.Divn. Msng,idai, 

Dtvbionsi Forest Officer, Pleiberi i.F Din. P4Lbstf, 

	

ft 	' 12. ')iieiorsL Eorest Officer, 8.Y 0Divn, Gvsh.ti, 

	

t 	 .LvsJ.onL Forest Officer, Goisghat S.F.. Uivn. Golaghat.' 
f j14. iivlstorn4 Forest Officer, Social}'oreetry Divn. Dibrugsrh. 

1DiVi5ion!l Forest Officer, Gosipors S.t.Divn. Goisparo. 
it16,. Uivirionnl Forost Office:, S.F,Divn Biswn.h Choriali, 

	

, 	Divis4onei Forest Off icor, 1sgsun WL. Divn. P4agaon, . 
Divioicnsi Forest CU iqor, Xokrsjhar ?i.1., Divn, 1okrojh.r.' 

I90  Divisional Forest Officoz o  Ungaloi W,L, Dtvn. Mantj,tdot,t 
20 •. Divisional Forest Oft icqr, Tinsuia'.L,, Oivn. Tineukia, 
'21. Dieion&l Forest Officer, Logiflg óivisier, Guwahati. 

	

J 	'a,' DivisionaL Forest Officer, Leggthq Ditiion, Tinsukt. 
230 Diviejonsi Forest Officer, .F,R.S.Divn. Guheti. 

	

i! 	24. UiVIeLQnOI Forest Officer, F,t.S, Qfvn. Jorhet. 
2. Divisional Forest Officer, T.T.f. $.Plont, Ikum,. 

• 26. Director, Assam Forest School, Jaiwkbari. 
27. DivisionaL Fore9t Offic t o  Southorn.Acseta Affores*etion Divn, 

Haf long. 
2. Divisional oreet Cit icir, Northern Assom nfforestotion ULvn. 

Uiph.t. 

29. Divisional Forest Officer, SLviculturl Divn, lit) I, LJiphu, 
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ferktn Plen Officer, JiLlJstLuPhJt
. 	 •' T 	/•itJ1ftè •" 

Invivional 
yiio, Forest OfIIC€r,F,R*5.DLYnI 	 P 

Forest Officer, coreoijd5tj0 HiIISPHOlong 
 EorostoffjU,, Gentjo C311. 

DiVA. 

	

34 	J)• 	
ettecl).d t0 . 

	

•. 	 th 0/0 	 Accano 
Dye 

• 	 i. ., 	

C.rE,(ubcjtY), StteCh,d tp the u/u pp,45 • Gahtj, 

36,, Dy CeP.,(Publicitytt 	to the /0 PCcF,Sp, 

	

. ' 	Aou, GUwah, ti. 

'( 37, 	
I ktiys 

	

Il 	
to the 0/0 PGCF,A.S, 

	

L 36 	
Dy, C4F., (MonitoribU C91), ettsc,d to the 0/0 . 	
PCCF S,., Aeee, 

• 	

•' 	 V ' 	 Dy, C.a.(Enferc.m.fltstth 	
to the eIOCc,, W,L Aesa, 0uwj 

	

• 	 ': 	•'. 	' Dy, 4ME68 &r, Wildlifo WaZd,tt hed 
to ti CF, !,L. OUwhti. 

Dy. CF., ettached to the 0/0 C.F,, aono.jgn F 	/ 
7 , 	0Oflgo1ga 	

I 
r4.' 	 42 6 	Dy. C-F-# ettchsd to the 0/0 tI 	 43. 	Dy, C.F,, attChed to the 0/9 Guwt, 	 C,F., W.A.Sepecirclev 

	

.44, 	Dy. C.F,, Qttach,d to the O/V CaF,,p SAC, Silchar.,  

	

4, 	
Dy C.f.(fl$trucQT) 	

to the 0/0 Prinçjpj, 
p 	, . 	

Jeukbr. 
• 	 " 	46, 	

Dy, C.FØ(xn.tzuQtor) atto  
ChOd to the 0/0 Principsi, •.' 	• 	N.E.F.R.001I9. Jiukb.rjp 

GChtj. • 	: 

	

;• 4. 47 	Dy, 	
Fiild Dtrecto, 	

Project) ttach 
: "f' ' • r 	to the Q/Q F.D,I,p,, Sarpot0.0 

	

46. 	89 PlSflning Officer, attachod to the ON 
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(pi I.PC ion) 	
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ch 

Chief Conerv•tJr uf Fuet 	
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ChIef M 1 II 	Warden 	

. 5tJUtI2001OO 

Chief Carvatur 
of ForC 	(Soiat 

puraltry) 

	

f 	n 	vu tor of rorcs1 	it arch fi a nin 	fle 50 

Co 	

0_20U700 

& 	 Plans) 

Certu of Vorot 	TuIrttiut) 
	

It.450Ut5000 
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Co(}rt0r of F
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1I 
CWIOIVtOr 	of 	Focei1i(Wi iii i fe) 400-i5O-57O0 

Cunuei'vutir 	of 	Forcs1 q ,(Dorth.r) fls.4500-50S700 

r, jeld 	Olvuol.ur 	111 rojeol. 	ftgt l 	oO-0700 4 

DI rtuLor-Kaz I ruigu :j4ut i wu I' Pttrk p ln .4 1O0- 	0-57OO 
4 

Fr Liicipal 	IiCF 	flugtr s 	Colt ege, 	.li I ukhur I 	I l 	'1500-i 50-5700 

/ 
LILil1ALAX4 	 i 

/ 
I'incipat 	Chief 	Ct:vu1ur 	ut 	Iius1 a.700-00-700 

Chirr 	Coiisorvat çit' 	of 	Foruitn 	(SoI,kI 	Forestry . 
& 	vico:trneitt> 	1 +00Q2OOG7O0 

Conueuvu1orof 	ForusLn 	(TørritortuI 	& 11,4500-150-5700 
Dev 	liipmt.n1)' 	 - 

4 : 
Cwurvator 	of 	lkrest.3 	(llenearch & 	Truiiiing) 

• 
Is,400-150-5700 

Coit'jervalur 	of 	Fore2ts 	(Social 	Forc;Lry) 	., tt.4500-10-5700 

Couti,rvu1ur 	of 	Forosti 	(WI Itife) fls.'1i00-150-5700 

, (b) 	. 	Iii 	(tie 	Tub I e 	bet ow 	the 	heaul lug 	"13-1 1 usLs earrying 	pay 	ill 
Lite'senior 	time 	scale 	of 	the 	Ind2u 	Forest 	Strviue unth'r 	Lite 	State  
GovcrneiiLi 	.hiciudLug 	poiL 	eurrytnU 	pecIuI 	puy hi 	uddi ttou 	to -' 
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•1 

DepuL 	CouiervuLur 	of 	Fo,et 	(WI hth iN) 	. 

Wuiliitg 	Plait 	Offi:er •J) 	 r 
• 

• ': 
FurL 	t)tIlLutluu 	Off iccr . . 

Planning Off leer 	 . 

Si I vIuJ IurhL 

1. 	untie r 	I. tic 	pv  e r nmaj..jf 	Mdia Jji.y 

Deputy Ctnscrvutor of Forei14 (Trritoriitt) 
(Khan 1 11111 s 	Juni lu 11111 ei , Guru 1111 I 

Depu 	. Coutervatvr of Fore.i t' 	(Ira it I tig) 

Working' Plan Officer 
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D. HI LruY 
1)uk/  

The 	Prl,wf,,uU 	
rguIu( ioi,n 	o r e 	tio 	ti<' 

u1 	fica( ln 	No, 2/1 1/5 - AIS() 	
2 .3.1968 L1.9 

GSR' No.402 

dt 	t,3,jg 	
u:id Isidiu 	Foru9L 	eryj 	

(Pay) ,1u1c, 	1968 	ltu 
VONQLIfJCUtI 	

glvcji btow:_ 

l)Lt of PUI)I 1Ci. IOU 
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'  I 24 	 12.10,63 • 	

1 U .01 .09 770  
1269 	
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. 	15.03.89 

2176 	
, 	 I3.09q 603 	

• 	 11 .0.1, 70 758 	

2
fl05. 70 l38(C) 	
1j)j .71 

•1) 	

11.05,71 22(; 	.  

4 	 11,01.72 	' 
2 	

E) 	I 	

20.01.72 I93 ' 

401(F)  
1 	 2 .09,72 l3 	 0  

115 	 1 4.10,72 • 	 7  
3 4 1 	 27.10.73 

6. 04 . 74 472( E) 	
, 	 15.11.74 

I 	 400(E) 	
,, 2228 	

16.08,75 
• 	' 	22i3. 	

23.08,75 255 	
,' 25. I0,7 032(E) 	
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I 	 No I /U2oThI/94,1I 	1111,  

April 21, 20UI 

-  As you are aware, the lasi icvicw of the slicligUl aIn coinpo;ition of Assmn 

Meghalaya John Cudi C (ii the 11S was nutilied on 9. I I .95 iii,dci . the 11  

Rules, 1966. In tcltn- uI the nile-'l ol' the ;aid Rides, th review shouki take 11ICC 

jffliv8I ot eVery live years. vtiieIi i I 1C.1iis that the I IC,\ ( c;tie review of the Asmn 

Megtialaya ka:- alre;idy hecoiu' ihii'. ( 	'riiii'tI' ul huh;; hn.' ie;;usteiI the 	tnl 

(viu;cu%L unptecu iunu;hcr 'it iituic ;iih;ttii; 	ut 11u It'VCI ot I Jition MiiSt'IUL 

• 	 F.zwiuiufluiCnt and l: t , rt.;t; ho ltwwaud hht iuit,iutiS;iI5 IIUI ttu S;III)G HC still awlilcd: 

.: 

- 	-- 	Mcauuwtuile, it ha,. 	(h-il .; tw uumiuu.t;ulre 	hicce,; huive b'et 

p';sied ;saium5I c;uitie 	:ii i;idmiI 	I iy.( imiusei v;utm;r of Fuiests us 	vitu 

- 	- 	;;iiIicnliofl it:th,t ).t I 'I. 	A' 	,i 11i iiiI,i;'i,II'$$ him; 	by ilie i'( •( 	yule leltet 

- 	Nm,.lr.1.4144/9'/ ;t;tiei( t. I 'fl;, itic dei;iul ut I hv;.u;;ns ic give;; hieh'%v. which; 

h 	- 	-22 1'cuui(m,uial Iiviu;s. 
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(ua1para I)iv;s;oi;, (;u;uIp:ira 	 . 

Dtuuhui I )IvIsIuii  
3 	(;oulg,um 1)iv,s1;'u 
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7;umlptu WL I I )ivIiIm Is ,pur I; 
I'iIuiiuh) I )ivisiuii. lisgu;; 	 . , 

9 	I;akhiinnn' I ivision, Nuith I ,akliitmr 

710.  

It 	joih;it I)iv',ou 	ti,ihmai. 	 - 	- 
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GOVERNMENT OF ASSAM 
opgCE O'  THE DiVISIONAL FOREST OFFiCER, AlE VALLEY DWISION, 

3ONGAIGAON-7833 80  

No:M f./ /DeF/4, 
- 	 Dated: 26th No'eiber 2001 

• 	To: 	The Deputy Commissioner, 
:ongaigaon, 

Sub: 	Tran;fer of Shri Arnit Sabai, I.F.S. - reg. 

Ref: 	Govt. Order No. FRE.68/200 1/15-A dated 20/11/01. 

Sir, 	 - 
With reference to the Govt. Order referred above, I have the honour to inform 

you that I have been transferred from the post of DFO Aie Valley Division, Bongaigaon 

and 'posted as DCF, attached to the Conservator of Forests, Lower Assam S.F. Circle, 

I Bngaigon, with effect from the date of taking over charge by the new incumbent. 

The schedule of State Panchayat Elections had been notified on 19th Nov 2001, 

Hence request you to kindly advise the Govt. and the undersigned regarding 
.

t-,icabiity of Model Code of C6nduct issued by the Election Commission of India and 

4ther the transfer can be implemented till completion of the election process. 

Yo s faithfu).ly, 

Amt Sahai, IFS 

DFO, Aie Vall' Division, 

Bcngaigaon 

c 
-t 
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GOVf. OF ASSAM 

OFFICE OF TEE DEPUTY COMMISSiONE ..NGA 

No. BNCI J/J2O1/205 	
Dated BongaigaOft, the 

26th Nov, 2001 

S~ 
To, 

The Divsiona1 Forest Officer, 
Me Valley Division, Bongaigaofl. 

Ref: Your letter No. B/131561DCF1485 Dtd. 26.11.2001. 

Sir, 

With reference to you your as referred above, I am to inform you that the State 
Election Commission had announced the schedule for holding Panchayat Election vide 

its 
notification No. SEC. 29/2001/107 Dtd. 19.11.2001 settrng in motion the election 

process already notified by the Deputy Commissioners and Sub-Divisional Ofikers as 
per time schedule announced by the State Election Commission. 

In exercise of plenary powers conferred under Article 243 (K) of the Constitution 
of india, the State Election Commission declares that the Model Code of Conduct for all 
concerned and other restrictions on transfer and fresh recruitmentS, launching of fresh 
developmental work etc. will come into force with immediate effect from 19.11.2001. 
and the same will be in operation till the Panchayat Election in Assam is over. 

This is for your information and necessary action. 

Yours faithfully, 

Deputy Commissioner, 
Borgaigaofl. 

Memo No. BNCIDC/ 4/2001/205 	Dated Bongaigaon the 
26th November, 2001. 

Copy to: 
The Commissioner to the Hon'ble Chief Minister, Assam, Dispur, Guwahati —6 
for favour of information and necessary action. 
The Secretary to theGovtof,Assam,FOteStDePa1tment, Dispur, Guwahati-6 for 
favour of information and necessary action. 

01*1  

Deputy Commissioner, 
Bongai gaon. 

avo"te 
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From: Amit Sahal, IFS., 
D.F.O. Ale Valley Division, 
BONGAIGAON - 783 380 

To: 	'The Commissioner / Secretary, 
Govt. of Assam, 
Forest Department, 
Dispur. 

(Through proper channel) 

S,I: 	Transfer of Shri Amit Sahai, I.F.S. - reg. 

Ref: 	Govt. Order No. FRE.68/2001/ic-A-. 	dated 20/11/01. 

s. 
With reference to the subject mentioned above, I have the honour to put forth 

ilic lollowing facts for your kind consideration: 

1. 1 am an IFS officer of 1987 batch and am presently posted as Divisional Forest 
Officer, Aie Valley Division, Bongaigaon. I took charge of the Division on 
47.2001 in pursuance of order no. FRE 2/9lfPt.1/250 dated 11:6 2001. 

in this context I would like to state that in the 14 years of'service rendered 
by me, this is the first time I have been posted as incharge of a territorial division. 
Inspite of this I am being transferred out afier only 4 months. In addition I am due 
for promotion as Conservator of Forests very shortly. 

2 It would be pertinent to inform that I was to be posted as D.F.O,, Aie Valley 
Division since 9.8.2000, vide GovernmentOrder No.FRE. 1/2000/136-C, but the 
order was subsequently modified vide No.FRE. 1/2000/141-A dated 6.9.2000, and 
I was posted as Divisional Forest Officer, Western Assam Afforestation Division, 
Manikpur, 'temporarily'. Finally the Govt. of Assam imparted justice by issuing 
an order No.FRE.2/91/Pt-11250 dated 11.6.2001, wherein 1 was posted as D.F.O. 
Aie Valley Division. However, I could take over the charge of the division only 
on 4.7.2001. 

The post ofD.F.O. Ale Valley Division is an I.F.S. cadre post and should he 
majmed only by an iFS officer. This post was encadred way back in 1981 in 
pursuance to the triennial cadre review of Assam - Mcghalaya Joint Cadre of IFS. 
The Principal Chief Conservator of Forests, Assam mentioned Aie Valley 
Division as one of the territorial Divisions for IFS officers in his letter No. FE 
24/44/97 dated 28.12.84 while forwarding the list of Forest Circles/Divisions. 
Whereas, the post of D.C.F., attached to the Conservator of Forests, Lower 
Assam, S.F. Circle, Bongaiagaon, is a non cadre post, to which I am being 
transferred. 

In the affidavit filed by the Govt. of Assain in Writ Appeal No 219/2001 in WP I 
No. 4193 of 2001, Kunja Hazarika vs. State of Assain, it was categorically stated 

fittaste 
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that Aie Valley Division is a Territorial Division. hence an IFS officer is posted 
against this post towards filling up the required number of posts of territorial 
division by  cadre officer". The Writ Appeal was finally rejected by the Hon'hle 
Guwahati High Court. 

In the same Writ Appeal No 219/2001 in WP 1 No 41 'fl ol 2001, Kunja 

I lazarika vs. State of ASSam, Shri I lazarika had challenged the Govt. Order 
No.FRE.2!91fPt-l!25 I dated 11.6.01, wherein he was not considered as a suitable 
candidate for the post of D.F.O. Aic Valley Division. This order reiterated the fact 
that DFO, Aie Valley Division is a cadre pOSt reserved for IFS officers. It was 
further noted that a disciplinary proceeding was pending against Shri K. Hazarika 
and hence it was not appropri ate to post him as DFO, Aie Valley Division and 
that he may be accommodated elsewhere. Since the appeal was rejected and the 
Govt. Order still stands,, it would he against the stand taken by the Govt. in the 
said case in posting him as DFO Aie Valley Division. 

1 would also like to inform VOL] that in a short span of 4 months, I have taken all 
possible steps to curb illicit extraction and trade in forest products in the division. 
in this respect I would like to cite a few statistics from 4 7.2001 i c from the date 
of my taking over charge to November 2001  : 

Total no. of offences 38 nos. 
Total amount realized Rs.59,094/- 
Total vehicles sei7.ed 1 S T1OS 

Total no. of illegal saw mills 3 nos. 
lotal timber confiscated 2! 	703 	I,LIil) 

Royalty of timber Rs. 7),393i- 

I would like to mention that during the tenure of the previous incumbent, an 
amount of about Rs,50.000/- only had been realized from April to November 
2000 from 25 offences, whereas the above figures are for a period of only 4 
months. The revenue realized during my short tenure is increasing by over 35% 
every month. Recent efforts in consultation with the district authorities will enable 
realization of revenue from various brick kilns operators in the Division, an area, 
which had not been investigated earlier. 

The Forest Department has initiated the concept of participatory management of 
forests. I have tremendous experience in joint Ibrest management, having been 
associated with projects of The Indian Council of Forestry Research and 
Education and various International donor agencies like Ford Foundation and 
Winrock international. Using my past experiences the JFM committees of the Aie 
'alley Division are being made more meaningful anal liaison with reputed NGOs 

o1f the area have been initiated. 

in the Order no.17RE.2/91t1't-l/251 dated 11/6/01, it is also mentioned ihat as per 
Government policy an officer should be normally transferred after about 3 years.' 
I have put in only 4 months in the present assignment and my fervent request 



LI 

t 

would be to permit me to have a full tenure so that the works started by me can be 
brought to their meaningfiil culmination. 

Keeping the above points in view, I request you to kindly review the order under 
reference and cancel it so that I may continue in the present assignment and contribute 
towards the betterment of the forests of Western Assam. 

Thanking you, 

Yours faithfiu!ly, 

Dated: 21.11.2001 	 (Aniit Sahai, IFS.) 
D.F.O. Aie Valley Division, 

Bongaigaon - 783 380. 

Copy to: 
The Principal Chief Conservator of Forests, Assam, Rehabari, Guwahati, 
for favour of his kind information and necessary action. 
The Chief Conservator of Forests (Territorial), Kacheri Cihat, Panbazar, 
Guwahati, for favour of his kind information and necessary action. 
The Conservator of Forests, Western Assam Circle, Kokrajhar, for 
favour of his kindinformation and necessary action. 

• 

 

(AnVt Sahai, LF.S.)  ~S~in  
D.F.O. Aie Valley Division, 

• 	 Bonaigaon - 783 380. 

.1 
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GOVERNMENT OF ASSAM 
OFFICE OF Ti IF PRINCIPAl, Cl 11FF CONSFRvATOR OF FORFST,S:: 	01 

RFt-IA1AR1 :: (JUWAI 1ATI- 

Dated Guwahati, the 23.Nov.,2001. 

From: 	K. N. Dcv Goswami, 1.F.S., 
Principal Chief Conservator of Forests, 
Assa.m. 

To 
The Secretary to the Government of Assam, 
Forest Department, Dispur, 
Guwahati - 6. 

Sub: 	.Transfer of Shri Amit Sahai, I.F.S. — regarding. 

Sir, 

I have received the transfer order of Shri Arnit Sahai, IFS., Divisional 
Forct. Ouficer, Aic Valley Division, l3ongaigaon vidc Government Notiffcatrecgard,n No. 
FRE.6J2001/j5A dated 20.11.2001 on a short tenure of 4 months only. in this  I 
have also received a representation of Shri Sahai addressed to you with a copy marked to 
th undersied and others praying for stay of the above Government notification (copy enclosed). 

In this connection, 1 am to state that Shri Sahai joined in the Aie Valley 
Division only in July, 2001 and his transfer at this stage is not suggestible. 

Further, it is to be stated that the Govrnnient vicle notilication No. 
FRE.2191/P14J251 dated 11.6.2001 have already specified that the post is born in the 
U.S. cadre and hence posting of Shri K. Hazarika of S.F,S. cadre is not considered to be 
appropriate. 

In view of the above, I request Government to stay, the transfer order of 
Shri Sahai and allow him to continue in the said post. 

Your/faithfully, 

(K. N. Dev Goswa!ni), 
Principal Chief Conservator of Forests, f 	

Assam :: Guwahati-. 

Attasted 
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CHIEF CO?ERVAOR OF FORESTS(T) 

000 
I 	7. 	I 	• 	 I, 
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OFrICE OF THE CQNSERVATQR ar FORESTS 
LLEStERN ASSAf1 CIRGLE 

KCKRAJHAR. 

io.PGU.4/2000 	 Dated, 21th November 2001 

To: 	The Secretary to the. Govt. of Aaaam 
rorat Doparthnt,Diapur. 

Sub; 	Ropraountation•of Shri Atnit 5ahtiy,tF..S. for 
cancllat!on of Covt.Pietification tranaferring 
him from Aia. Valley,' Division to O.C.F. attached 
tu C.F.(Sociel Foraetry) & L.A.C. 

Govt. Order PJø.FRE.68/201 	 dated 0.11.01. 

Sir, 

I have t.h e honour to forward the rproaentation of Shri 
A.r.Lt ah'al,I.r.S. )  D.F.Q. Ale Vailcy 01visionlBongaigeon datad 

I 11..2OIi. in conn9ction uitft a reiet for cancellation of his 
tnsfcr order und.er r.?ersnce. In thi3 rferonce, I. would like 
t stat.a that Shri Sahai has been ho!dincl the pct of Rio fa1ley 
ri-vision mrsly 4 niontha and his retention in the Aio Valley 
' Ji3iofl is cLucial at this juncture t'cr curbing illegal activities 

i tL.Lr r 2zatant, both insida and c'utsicis the State. Further, 
1 ucsdd liko to i,proas upon the aut.oritiva that for thu impla 

er1&tiozi of various intarim orders of Hon'blo Suproma Cajrt. and 
t.riun Qvidalin&s framed by Fiiriistry, of Environrnant and Fcrast, 

[,t. of India and Govt o, of Aasem,, the continuanca of SPri Sahai 
the pra#.t post izi very' eaon i .pjrnPlomOnting the dud.. 

.-icns in latter and spirit. Th4 	oIJ add significance in view 
of ehaping of forces in bringing normalcy in enforcement of 
t:,j rieus forest Isue and rules in the Ustern Assam Circle, which 

L boon witneasing a striking degradation, of forest in last fob' 

Y 

Sri Sahai has very coed exposur, in joint Forest Plancgs-

.i.tjent by virtuo of being oesciatod in venous projects of Govt. 
of India and inturnetional donor oçpnciec. At this time when JFM 

puvazent is nicking up momentum in LetoriL Assaw Circlo g tho 

implE2.flt5tIOfl of this tranefer ordur would not only be a yr-vat 

L.atback' to th a Foroit Dipartrnont, but also a groat etuberrasenient 
tell cencsrruithi 3FM,, as the JFM committees of the. Rio Vall' 

Utvie Ion have been ru.vivud and nL3rtu0d: with qreat if'?or-t during 

tho laQt few monthe. P1creoVer, a. seminar-  co.nductad by Shni.Sahai 
rcrtl with the help of D.C.SonciaicjaOfl, has been instrumental in 
Initiating a natuork of most of the3o of Bungaicjaon and Kokraj-

-r 	ctouerklng for c.onservUor throuyh cammunity panticipa 

In the light of the above, I wouLd earnestly request the  

uU'crltIUS ta re*fai their order under reference and not to 
;nor Shri Sahei- in the interest of the. Dapirtment aa well as 

riliC at l drg4t. Kwuping in view the initict.ivos tukn up by' 
hai during a short span of only 4 raonthe ainco he took 

:L:u6 of the Ale Valley. Div jsioti,ha may be given hors time to 

.ha 5ctiuitiaa ta their meaningful conp!eti.on. 

Lc-t.'. 	A.s 3+cJe4& 

to 

necaaeaI 

2 • 	 for ?av.auZ of 
neceesarY action. 

. 	 - 

Your' fal fully 

(D.anLh 
Conservator of Forosts(JR 

Kokrajhar. 

his kind inf ormation and 

Sk L  
(DP.6anIjhual, IF 

Coneervetor ot rorots(IJAC) 

¶Su for favour oflia kind information and 

tion, 
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GOVT. or ASSAM 

OFcr: OP TI IL DflUTY COMM tSSTONPR:.::: .;::::i 	::Bc)N(iAlGAON 

t 	No. I3NCDC,42UO 1/0125 	
Dated 1ongaiaon the 22' NoveLnher,200 I 

1i;c Secwmry It, (he Govt. or As tin, 
Forest r)eparirncnt. Assani Sachialnya, Pisput. 

Transtcr of Sri Amit Shai, WS, DIO, Ate Valley Dtision, 130119atwfl- tct, 

$ir, 
With rel'eience to the suhjcct rnntiond ahov, I have the honour to inform you 

that I Imve conic to know ilmt Shri Amit Suhti, I [S DFO, Me Valley DiiiOfl, 

Rong4igaOr has been trar,sfctwd within a short span of 4 months. HIS rCtefltiOtt at this 

poi is cruc& at this juncture as he has maintained a close liaison with the district 
aiministratioTi and has been instrumetital in curbing 111cat activities in timber rnvcrnenl 

both inside and outside the state. 

Shri Sahai hs taken up the Utsk of realizing the Govt. revenue from forest 
Fh 	 v-,US of 

rm has icred it by over 35% every month. I li recefli cilorts in consulU(ton \Vtth the 
district aut iontie vi11 enable realization of'reenuc fiom 'arious brick kilns operators ill 

the dsLrtct. an  area, which had not been incstigated earlier by the ftnest dcptirtment 

S,nei naimizing the OvL. revenue is the need of the hour, Shri ShaL is tryifl to ptu 

thc lscs of forest reet1uC and his removal uutd be a sthack to the pocess. 

Shi Sahal's exposure and cpenenee in the field of paticipatory manaernent Ut 

niiurnJ r uccs is btin put to t.rnienduus use in the district, lie is an important 
resour person in all such activities. Recently a Seminar on Community Conscr tion 
was held in the office of the undersigned. It was uttenkd tttnong others by Dr. Robert 
.1 1rich, r)irctor, Community Conservation Inc., USA. Shri Sahat introduced the 

* 

	

	partieipris to the latest concepts and field practiccs of JIM, which were greatly lauded. 
A prorainrne of networking between all Ihe Ncios of the district and the Govt. omcia1. 

• 	has bcci 	ooted by Shri Sahal, which would go a long way i •Aehahihtation ol th 
thrests of Western Assint, 

Jcint eFforts are being made by the stafi of the Aic Valley Division, headed by 
hri Sahat and the distriet administration for Tcju\cniwa,g the deteriorating home of the 

Coiden Lango i e. the (akoijana RF in F3ongaiaon district. Art actiQU plan has been 
picpared and the transfer of Shri Sahai \%ouid he detrimental to these efforts. 

am therefore, to request you to kindly take necessaxy steps so that Shri Anit 
Sishm is. 'etaincd as 1) F.O., Ale Valloy Division, onaiton till he cumplct his tenure 
kind could bria the ucti itiCS initiated by him to i.t mcmiuglil Cullwilativil. 

\our' 	ihi.tIIv, 

(U.K KaIiIa)'Z./,/01 
lc pUl\ Conim ission.'r. 

Lon tai t.aon. 

-I 
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4,  
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: GUWAHATI BENCH: 

GUWAHATI. 

O.A. No. 461 of 2001 

IN THE MATTER OF : 

Written 	statements 	of 	the 

Respondent No.4. 

-AND - 

IN THE MATTER OF 

O.A. No. 461 of 2001 

Sri Amit Sahai 

-Versus- 

Union of India & others. 	 / 

The Respondent No.4 above named - 

BEGS TO STATE AS FOLLOWS 

That the Respondent No.4 presently holding the 

post of Deputy Conservator of Forests, attached to the 

Conservator of Forests, Lower Assam Social Forestry 

Circle, Bongaigaon. 

The Government of Assam, Forest Department 

issued a Notification dated 20.11.2001 and whereby the 

Respondent No.4 has been transferred and posted as 

Divisional 	Forest 	Officer, 	Aie 	Valley 	Division, 

Bongaigaon in place of the applicant. 

Against 	the 	said 	transfer 	order 	dated 

20.11.2001 the applicant approached this Hon'ble Tribunal 

by filling O.A. No.461 of 2001and obtained an ex-parte 
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order dated 29.11.2001 and whereby this Hon'ble Tribunal 

was pleased to stay the operation of this said transfer 

order dated 20.11.2001. 

The Respondent No.4 has filed an application, 

being numbered as M.P. No. 7 of 2002 in the said O.A. No. 

461 of 2001 for vacating the said ex-parte interim order 

dated 29.11.2001. The Respondent No.4 begs to state that 

the grounds taken in the said M.P. No. 7 of 2002 are also 

be taken in this written statement in support of the case 

of the Respondent No.4. That apart, while replying to the 

statements made in O.A. No. 461 of 2001 by the applicant 

the Respondent No.4 does not admit anything which are 

contrary to record and or miss-representation of facts. 

That with regard to the statements made in 

paragraph 4.1 to 4.3 the answering respondents have no 

comment as the answering respondent does not have any 

personal knowledge on it. 

That with regard to the statements made in 4.4 

to 4.7 the answering respondent say that answering 

respondent will not admit anything which are contrary 

records and miss-representation of facts. 

That with to the statements made in paragraphs 

4.8 the answering respondent say that those are the 

hypothesis of the applicant and as such does not admit 

anything. 

With regard to the statements made in paragraph 

4.9 the answering respondent say that the said order 

dated 11.6.2001 (Armnexure-5 to the O.A. No. 461 of 2001) 
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was procured by the applicant only to deprive the 

answering respondent as the answering respondent has a 

reason to believe that facts have not been properly 

placed before the Government and as a result of which the 

State Government, on misleading facts, issued the 

aforesaid order. 

9. 	That with regard to the statements made in 4.10 

the answering respondent states that it is not correct 

that 	the 	Hon'ble 	Gauhati High 	Court while 	passing the 

order 	dated 	15.6.2001 	in W.P. (C) 	No. 4193 	of 	2001 that 

the Court intralia took note of the fact that the post 

of D.F.O., Aie Valley Division was meant for the IFS 

Officers which is clearly evident from nnexure-6 to the 

O.A. No. 461 of 2001 itself. Hence, the claim of the 

applicant that the post of D.F.O., Aie Valley Division is 

a cadre post. In this context the answering respondent 

craves liberty to rely upon the grounds taken in ground 

No.B of M.P. No. 7 of 2002 filed in O.A. 461 of 2001. 

That with regard to the statements made in 

paragraph 4.11 the answering respondents states that 

whatever been stated theein are only inter5retation of 

the applicant on the order dated 13.9.2001 passed in Writ 

Appeal No.219 of 2001 by the Hon'ble High Court. As such, 

the answering respondent does not agree or admit anything 

which are contrary to the record and law. 

That with regard to the statements made in 

paragraphs 4.12, 4.12 and 4.13 the answering respondents 

state that the answering respondent will not admit 

anything which are contrary to records and contrary to 

policy of the State Government. Rather, the answering 

b 
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respondent further states that the statements made in the 

aforesaid paragraphs are nothing but the hypothesis of 

the applicant and the State Government will not act as 

per the sweet will and desire of the applicant. In this 

context, the answering respondent further begs to state 

that "Forest" is a state subject and the State of Assam 

will decide as to whether any post of the Divisional 

Forest Officer in Forest Department is / are to be kept 

reserved for the cadre officers. 

That with regard to the statements made in 

paragraph 4.14 the answering respondent states that such 

statements are not to be taken account into as at the 

time of moving the O.A. No. 461 of 2001 the said 

Notification dated 20.11.2001 was very much annexed with 

the said O.A. No. 461 of 2001 and as such the applicant 

shall not, be permitted to take such ground, which is 

contrary to Administrative Law. 

That with regard to the statements made in 4.15 

and 4.16 the answering respondent states that it is the 

wisdom of the Government to transfer and post a 

Government employee but not at the sweet will and desire 

of the employee concern. In this context the answering 

respondent begs to rely upon the grounds taken in ground 

No.F of M.P. No. 7 of 2002 filed in O.A. No. 461 of 2001. 

The answering respondent further begs to state that in 

view of the law laid down by the Apex Court in the case 

of the State Bank of India versus Anjan Sanyal and 

others, reported in (2001) 5 SCC 508 the O.A. No. 461 of 

2001 is liable to be dismissed. 

4 
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That with regard to statements made in 4.17 the 

answering respondent states that applicant is not posted 

outside Bongaigaon Town and as such it is not understood 

as to how the studies of his children would be affected. 

So far the rest of the statements are concerned the 

answering respondent states that there was / were no such 

order or orders from any Court of law to appoint the 

applicant in the post of D.F.O., Aie Valley Division and 

as such the State Government is at liberty to transfer 

the applicant from the post of D.F.O., Aie Valley 

Division to other Division as transfer and posting of a 

Government employee is an incident of service which 

cannot be denied by the applicant. Also, the applicant, 

as a matter of right, cannot compel the State Government 

to post him at a particular place. 

That with regard to the statements made in 

paragraph 4.18 the answering respondent states that those 

are misleading and false. In support of the claim of the 

answering respondent, the answering respondent begs to 

rely upon the grounds taken in ground No. of M.P. No. 7 

of 2002 filed in O.A. No. 461 of 2002. The answering 

respondent further states that there was no Panchayat 

Election in Bongaigaon. As such, the O.A. No. 461 of 2001 

is liable to be dismissed on this ground only for the 

simple reason that the applicant deliberately misled this 

Hon'ble Tribunal. 

That with regard to the statements made in 

paragraphs 4.19, 4.20 and 4.21 the answering respondent 

does not admit and acknowledge anything as those are no 

grounds to stay the operation of the Government 
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Notification dated 20.11.2001 by this Hon'ble Tribunal 

since those grounds are stereotyped grounds having been 

taken superficially. 

That with regard to the grounds taken in 

paragraphs 5.1 to 5.11 the answering respondent states 

that the answering respondent has already countered those 

grounds in M.P. No. 7 of 2002 filed in O.A. No. 461 of 

2001. As such, the answering respondent craves liberty to 

rely upon the grounds taken in ground Nos. A to H in M.P. 

No. 7 of 2002 to counter the grounds taken in O.A. No. 

461 of 2001. 

That the answering respondent begs to state 

that the subject matter of O.A. No. 461 of 2001 is 

transfer and the Apex Court has already laid down the law 

as to under what circumstances a transfer order is to be 

interfered with. It is further stated that there is no 

such ground in consonance with the law laid down by the 

Apex Court in O.A. No. 461 of 2001 which calls for 

intervention from this Hon'ble Tribunal and as such the 

said O.A. NO.461 of 2001 is liable to be dismissed. 

VERIFICATION 

I, Sri Kunja Hazarika, aged about 39 years, son 

of Late Dinanath Hazarika, by profession service, 

resident of Joorpukhuri, Uzanbazar, Guwahati-1, in the 

District of Kamrup, Assam, presently working as the 

Deputy Conservator of Forests, Lower Assam Social 

Forestry Circle, Bongaigaon do hereby verify and state 
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that the contents in paragraphs 1 to 17 are true to my 

knowledge, and the contents of the paragraph 18 are 

humble submissions before this Hon'ble Tribunal. 

And I put my signature on this verification on 

this the 	 of January, 2002, at Guwahati. 

JabiLl 

Respondent No.4 
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IN THE CENTRAL ADiINISTRATIV TRIBUNAL, 

GUtJAHATI BENCH :: GUWAHAIX 

O.. NO, 461/2001 

JIHmATTR OF :. 

O.A. No 461/2001 

Shri A. $ahai 

00I Applicant. 

—VERSUS- 

Union of India & Urs, 

•.. 

IN THE PlATTER OF : 

Written statement on. bhalf 

of the respondent Nos. 1 

(State of Assam) and respondent 

No.2 (Secretary to the Covt,of 

Assam #  F'orest 	partment) in 

the above case. 

(Written statement on behalf of the Respondent 

Nos. I and 2 to the application filed by the 

appli cant). 

Contd.,..P/2.. 
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2 :- 

I, 5hri Rlok Khare, lAS, Son of 

Shri O.C. Khare, presently working as 3oint 

Secratary, Foret Department, do hereby. solemnly 

state as, ?ollOws I- 

1. 	 That I.am.. the ZJoint &cretary to 

the Government of Assam, Dep tment of Forest,  

Copies of the applicabion of the above case had 

been served upon the respondent Nos. 1, and 20 

I perused the same and understOod the con,tenta 

thereof. I am dompetent to file this written 

statement as I have been authoriaorj to ?ile the 

same before this Hon'bie Tribunal.. I do not 

admit any of the allegations/avermets tA1ich 

are not specifically admitted hereinafter are 

to be deemed as denied. 

. That with regard to the statements 

made in paragraph 4.i of the application the 

answering respondent has nothing to maka comment 

on 

3. 	. 	That the statements made in paragraphs 

4,2 1  403 9  .4:4, 4.5 and 4.6 are admitted by,the 

answering respondent. 

I 	- 

11 

Cont d....P/ 3.. 
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: 3 :- 

, 	That with regard to the siatements 

made in paragraph 4,7 of the application, it 

is stated that in compliance of the Hon'blo 

Gauhati High Caurts order dated 26.3.2001 

in w.p.(c) NO 2111/2001. The State Government 

issued a noti?ication No,E.: 2/91/Pt.I/193 

dated 29,3.2001 whereby reviving the earlier 

transPer order dated 5.3.2001 where the Respon. 

dent No.  4 Shri K. Hazarika waa transPerred 

and posted as 'Divisional Forest OfPicer, Ale 

Ualley Division, Bongaigaon in place of Shri 

K,N, Barman by staying the earlier order dated 

17,3.2001.. Being agrieved Shri K,N. Barman 

pre?errdd a Writ Petition being No. 2422/2001 

bePore the Hon'ble High Court. 7  The Hon'ble High 

Court vide its Order dated 44'2001 'disposed of 

both the matter with at liberty to Pile Presh 

representations in respect of their cases bePore 

the appropriate authority. 

Copies of the said notiPications 

dated 5.3.2001 and 17.3.2001 and 29.3.2001 are 

annexed hereto and marked as Annexure.- 

and j'C'. 

. That with regard to the statements 

made in paragraph 4.8 of the application it is 

stated that the statements are not true rather 

assumptian of the applicant. 

Cant d. ..p/4 .... 



: 4 :- 
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• 6 0 	 That with regard to the statements 

made in paragraph 4.9 of the application it is 

stated that in cprnpiiance of Hiqh Court's order 

dated 4.4.2001, The State Government vido its 

epeaki ng. Order No.FRE, 2/91/Pt.1/ 251 dated 

411e6.20O.1 disposed of the two representations 

namely !nade by Sri K. Hazarika and Shri K.N. 

Barman and thereafter the Government issued an 

order dated .11.6.2001 under tio.FRE.• 2/9.1/Pt.I/ 

250 whereby Shri A. Sahai (applicant) was trans. 

ferred and posted as Divisional rarest cirficer, 

Rie—Valley Oivision, 8ongaiqaon and Shri K. 

Hazariko was posted Deputy Conservator of Forests 

attached to Conservator of Forests, Lower Assarn 

Social Forestry Circle, Bongaigaon. 

A copy of the transfer order 

dated 11.6.2001 is annexed herewith and marked 

as Annaure-'O,'. 

	

710:
, 	 That the statements made in paragraphs 

4.10 0  4.11 are acinitted by the answering reapondent 

	

8.. 	That with regard to the statements 

made in paragraph 4.12 of the application it is 

stated that some proposal were made by the State 

Government for the triennial review of IFS Cadre 

Cont d.. .P15.. 
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including the Aie Vail ey Di vi Si Ofl in the senior 

scals The Government of india vido notification 

No. 16016/25.AIS (II)) dated 9.1105 eanarked 

22 out of 33 Territorial DeputX Conservator of 

• 

	

	rorests post for cadre officers. However state 

/ovarnment have not made Division-wuise identLfi \ 

cation of 22 posts of Territorial Divisions for 

• 	cadre officers (Zrs) as yet,: 

9. 	 That the statement made in paragfaph 

4012 A of the application the answering respondent 

has nothing to make comment on It. 

IN 	 That with regard to the. statement 

made in paragt'aph 4013 of the application it is  

stated that the applicant was transferred and posted 

as. Deputy Conservator of Porests attached to Conser-

vator of Forests, Lower Assarn social rorestry Circle, 

E3ongaigaon vice Shri K. Hazarika transferred and 

pos.ted as Divisional Forest Officer, A..e Valley 

Division. 

A photocopy of the said transfer order 

dated 2.0.11.2001 is annexed kxxxvit hereto and 

marked as Annexure 'G'. 

11. 	;. That with regard to the Statements 

made in paragraphs 4,14 0  4.15, 4.16, 4017 and 

4018 of the application. The ansuering. respondent 

has nothing to make comment on it. He, however 

4 

Cant d. ...i'/6. 





VE R I C AT I D O N  N 

•1, Shri Alok Khare, lAS, son of 

Shri D.C. khare, Joint Secretary to the 

Government of Assam, Forest Department,Eiispur, 

Guuahati-6 do hereby solemnly state that the 

statements made in paragraphs 1, 2, 3 0  5, 7, 

9, 11, 12 and 13 are true to my knoijiedge 

and those made in paragraphs 4, 6, 8 and 10 

are true to my information being matters of 

records of the Case derived therefrom which 

I believe to be true. No material facts have 

been suppressed, 

I sign this verification on this 

• .day of January, 2002 at Guuahatii 
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GOVERNIIENT DF ASsAM. 
FDREST DEPRT11ENT :::::: DI5PUR. 

V .  

DR'DERS BY THE. XJVERN.T 

	

N0TIFICTI 	. 	 V  

Dated. ,.ptir,the 5th March, 2001.' 

N0.FRE, 2L91/ct.I/151 V 	
In'modificatinPf 'Govt. NotifIcation 

Nb... /O00/Pt.it/15.4,' dd. 1'8,10,20OO Shri K. 
f1az'arika 1  D.CF. (nbij on leave) 5.s in the interest of public 

service is transferred and pOstd as Diviiorisl FOroBt Officer,' 

Tiu Ja1loy Division, rnai gaOn . with offoct Prom the date ho 
takes over charge vicu.Shri K.N. Barman, Divisional Forust 
Uff'icor ti:cns?orrod. 	 V 	 V 	

V 	

V 

NO,FFE. 2191/Pt.I/11-A ;— Shri K.N. Barman, Divisional Forut OffiCer, 

hio Valluy Divisio,n in to interest of publid sorvicUls 
transferred and posto!1 as Ouputy Conservator of, Forosts 

(rionitring) in the office of. tho Chief Conservator of, Forests 

(Sãcial Forustry),Msam, Guwahati 3gainst the existing vacancy 
with (iffect from the datu he, assUThos chat gus. 

V 	

V 	 Sd!- u.B Md., Eunus, 	V  
Joint Sacrotary to thOGOY.t.0f Isam, 
V 	

Forest. D 0partmont, Diapur.': 	 V 

Memo No.FRCO2/91/Pt.I/16'l-B,. 	D3tQdOiapUr,thuEth March 20Qi. 
Copy tog- 	

' V 	 .•• 	
, 	 V 

Thu Mccount'apt ,V 

nral'(!&) ,ssam,MaidafflgaPfl B ltola9Gjtahati-29 . V  

Thu Principal 'Chief CnsorvatOr of Forast3, ssam, Rohabari,, 

Guuahati-. V 	 V 	 ' 

The Chic? Conservator of Forests (Torrit3rial), l$5am, V Paflb8zar,. 

Guwahati-1.. 	V 	
V 

The Chiüf' Co . nservator of Forests (Wildlife), hssarn, Rohabari, 
Guuhati-l.'  

The 'Chief Conservator ..of Forests (Social Forostry, kssam, 

Zoo Narungi Road, Guwahati_24.r 	,  

5) Tho Chicf Conservator of .  Forests (Research, Education and Worlp.ng 

Plan ) Issam, Guwahatj-24o: 
 

Th Conservator of Fores€, Wustorn !ssam çirclii,' Koajhar I 
Thu Conservator of Forusts Central 5outhdrn ssam Social Frustry 

Circle, Guwahati-1. 	 H 
 

) The P.S. to the Chi3P Minister. iasam 'Diur, .CuwahaiG fOr 	, V  

favour of information of the Chie? f'1ii3tOre 

10) The 	to the Minister of State Forstsih83aIfl.v  Oipur, Giahoti"6 

for favour of information (if thu f1initur.F 
ii) Shri K0 Hazarika, 0CFon leave. 
112) Shri K.N. Qarman t  01v153.dnal Forest Cfficor, hiu 1alloyDiiisiOfl 

4. 

Bongaigaon. 
 

The Duputy Director, Govt. PrintingPFQS 	haam, 3munim'aiam 5  

Cuuahnti-21 for publication OfLtho. pp'vuM.9tifiCati0fl .Vfl thp, 

noxt issue of. the :ssam Gazottu 
PrsQnal File of the O?ficur 	

V 

I 	 By ordor etC., 	- 

V 

3.o5Lnt Sucrota 	oh 	t e  
tprost uuparirnunt., 

V 	: 	 V 



.' 	 .%. 

GOVERN MENT OF ASSM 
FOREST DEPARTMENT : ::: DISPUR 

QRDERS BY THE GOVERNOR 

NOTIFICATION- 

Dated Dispur,the 17th March,2001. 

O.FRE.J/'t-1/165 : The transfer and posting in respect 
of shri K. N. Barman,Divisiona]. Forest Of ficez,Aie-V1ley 

DivisiorBongaigaon and Shri K. Hazatika,F(Ofl leave) 

issued vide Government Notification NO.FRE.2491,t-I!1617A 

o.PT2/91tItI/161 	532:001 	hzcby styed 

until further orders4 

Sd,- A.B.Md, Eurius, 
Joint Secretary 'to the Govt.of Assarn, 

sorest bepartment,DISPUr 

Memo No.FRE.2/91/Pt-I/165-A, Dtd.,Dispur,the 17th March,2001. 
Copyto:- 

The iccountant Genera1(A&E)ASsarn,BeltOla,GU 4ahti -29 . 
The Principal Chief.Conservator of Forests,ASSarn, 
Rehabari,Guwahati-89 
The Chief Conservator of Forests(Territorial)'ASSarfl, 
Panbazar,Guwahati-1. 

4, 	The' Chief Conservator of Forests(Wildlife)A$Sam, 
• 	Rehabari,Guwahati-8. 

The Chief Conservator of ForestS(SOCial 
Zoo Narengi Road,Guwahati-24.  
The Chief Conseryator of Forests 	earchduCtic and 

• 	Working Plan,Assern,Guwahati-24. 	' 
The Conservator of Forests,WeSter ASSam C±r1e 
Kokrajhar. 	I: 

8 • 	The Con ser vtor of 	,Cet.al Southern SF .CiL3 
Guwahati. 

9. 	P.S. to the Ciief Minister,As'sat :or infQratiGi crf 

the Chief Minister., 
16. P.S. to the Miniter of 'State", FOK ,4s 5AS 	DiPur 

information of. t1- e Minister. :.: 	' '• 	 ' 

11, Shri K. Hazadka,DFOn ieave)/O PC0C0' 	 H 
Rehebari,Guwahati-8. 

129 	Shri K. N. Barman,Divislonal FOLeSt Officer, ' 
Ale-Valley Division,Bongaigaon 

13. 	The Deputy Director,Assarn Govt. PreSs,B-annnlmaid&rn, 
Guwahti-21 for ptlication of the notiflction in 
the next issue of the ASsim Gzette 	' 

14 	Petsonal file:; of the offic 

H 

Joint SecEto the Govt fS5!, 

Frest Departm.?nt;Dispur 
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GOV[MENT UF 	Sf(1 

FUST DPAUTWNT 	
UISPUR,  

flROERS 'Y THE GVUEBNUR 

Dated j 5p 	9 2t NarChj200l' 

2-  91 Pt.I 93 	
— In pursuance of tth80rder0f the Hon ble

81 
QU at Hig Court 

pas$ed on26.3?PP•t' 	
WP.(C)N0. 

of 2001 (Shri K. Hazarka 	
& ore), .thSt. 

order jssued vide 
NotiiC8tb0fhN0* 9h/ 	

.dat3d 

17e3.2Q1 is herebY: stáy@d 
until .urthr;0rPo 	

fld therefora, 

the ovt order j3sedVid0 
Notifi atPflN° FRC 2L91fPt/ 1 9 

dtd. 5j.3.2OOl 	
nd t4Otifcatb0n 

.N .o. E2/91/1t1A, datod 

EL1fl 5 • 3.2001 aro ruViVO. 	 . W3,  

I 	
Jojnt SecretarY to,the G0Vt. ofi Sm• 

DispUr.. 

MmO No.FRE 2/gi/Pt./13 	
Dated .0jpur,the 29th M,arch.Ol; 

la 
CcSpyto :- 	

: 	
-: 

	

1) ' 	Th hccoUfltaflt 
Thu Principal Chief CdnsOrVator of Fo$tS85am, Ruhaari 

Guwahati.' 	
•1 

Thu Chief ConsurVator of OruSS 
(Trit04) Aesam, panbaZar, 

Guwahatilb 
Thu Chief Consurvator.0f Forit(° 	

Forustry), 	m, 

Zoo Naruhgi R oa d,Guuahati_
24 	

. 	 I  

The ChiufConsurvatorof Forests (Wildl1?) Ass 
	R0hbri, tv 

GuuahatiP. 	 - 	• . Thu Chief LonsUrVator of ForuSts (Rusuarch; Educat10 and 
WorkiflQ plan), Assam, Guuahati-24 .;. 	' 

	

7) 

	

	
Thu ConsrV3tor of Forests 	

t0fl 
Aam.Ci,rcbd,tK0kjh3r 

	

) 	The ConserVator of 
Foro$tS Central 	

ForestrY 

Circle, Guwahatic 	 • 	- 	
' I 

zd 

Thu P0 	to thu Chiu? 1inistur 	ssam, Dipur, 
.CUUU ti6 for 

information of the 
Chiof Minister.' : 	

1 	 - 	.. 	
0 

Thu Pøc to the 
MinitUr 0 	

Foroat8 AsI 
cpu.uwhat6 

for jnforati0fl of the jnj3t0r. 

Shri K. Hazrika, DCF (on leaVe). 
	

Thcy will hand 

Shri 	Berman9 
UiVi5i0fl 	

ForuatO?. 	.9V0r,3k ovor 

AiuUUll0Y 0151 	
oig0 	

Q chargo imtiY 

Thu UapUty Uiructor, Assum ObVtn PrQs5 
Guhti21 for pub1iC3t0fl of -thu abOVU 

in tho utS5 	of th u  Aseom Gazettu 

14) Pureoflul Filu of thu officors. 

I 	 / 
B order utco 	. 

Assa 

	

JOIflt 
5ocrtarY. the 6ovt 6? 	Ifl t, 

7 at 	 flipUr 

H 	_. 	. 	 .. 



, 
. 	 . 	 . 	

: 

L 	. 	• 	 . 	:i,tH 	
__:._____+_T:., 

	

I 	
! 
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H OF ASSI ..  

	

. 	
COVERNMEN  

yr 	 FOfST 	 rf 
.. 	- 

ORDERS BY THE GOVERN CR  
- 	- 	 - 	

••' 	 i 

	

- 	 - 
• 	 Dated Dspur,t 111t 1  Xine2OOl 

	

91 	

L- 	- 

In .theiiterest0 Si Shri A. 

	

- 	SahaiIFS,.Divi0nai. F.ores.t Officer, western ASSaJ1 AfOtest3- 
ye 	

r 	, 	
, 

tion DiviSiOn, ManikPtX is Etranfr ar1d pqSe aS 

pivthirial Forest 

	

( 	' 

- 	 .• - 	with effect frdmthe"dat d tiri 	vet chargeJViCe. 

- - -- - 	 n-uçir 
ShrI K.,N. Bärrnafl, who has aireadYbeent 	

e.red and
l. 

- ' 	pos ted • 
1.i: 	 1FdrestS(M0fljftOi 	fflce

as 

of the Chief onèrvtç 	
vide 

i-C 	JILI 	0'' 
-1/161 Notification 

• 	NO..2/9L_5P 	:_ 3 1t ,,the. 	ert of puDlicseyicersmti 

	

••! 	11 •âL i 9IJ 

- 	 P tY 	 fFoPi 	 to th 
BhargaVa,IFs,De 	

e 

Conservator of poiests,LowerEAS$ 	S.F a CjCle,BQfligaot 

• 	 is transfer: red and 

Western Assam Afforestatiofl 

from the date o tad.g 	chargeyi 	hij2'A S8hdi,I. 
-Y fl, t3J. 

	

- 	transferred. 	- •- 	-•• 	 ( 

• 	N0.FRE.2/9L20 	: In modification of earlier Go?erflment 

H oti flcation.N0oFRE.2/91t/16 	
dated 532601, Shri K. 

I 
Hazatika,DePUtYjC0nsat0r of Forests; 

jfr  

- 	 posted S oep4 conservator of Forests atache 	the 

- Con rvator of FoetpzO 	 S F Cii cie,B ongai g° 1  

witfect 	
t&ang er charge vice 

Smti. Ac Bha:rgaVa 8 IF lransferredo 	 I 

I 	I'!--J 	--.• 	 .1- 	•i 

sd/- A.B0M., 'EUSi 

• 	 I 	• 	
-  o the GGYt 0f A sarn jojntjSecretarY t , 

'oreSt Deprtrner1tiSP' 

	

- 	
i 	• 	— 

Memo No.PRE2/91 pt-i/25 	, Dated _Di2Pt1r,the 11th Jun,O°l 

• 	- 	Copy to :— 	 • 	- 	 - 49 0  

	

i 	The AcCOuntant 	 - 

The principal Chif ConserVatr 
• GuWahti-8.Ti5 Deptt. letter No.FRE.2/91/1?t.I/2291 dated 

1.0.42001 all9Wing shri K.N. Barman,Dt.COfltie as D.F.O. 
Aie valley DivisionBongaigaon is cancellde - - 

The Chief conervator of 

	

4 	The Chit conservator -of 
Ghti-B. 	 - 

contd...P/2. 



-(2)- 
- 	c 1ifr>VQ) 

5) The 
Panbaz3r,GUWhti-1. 

' 	 . 

	

) The Chief .CoriéY 	 and 
lorking P lan., As  

• H 	
porets 1 WeSterfl Assam circle, 

Kok a rjr 	- 	--' i  - 	 - 

8) - The. onstatp9fE 	'9Yi 
- 	Bonai1gaOfl. - 	 ' 	

TJ6rfc-E 
,) 	hti i\. .Sahi,IFS,DiV1S10fl1 C)L?bt 0 .Lte 	 They are 

Wtri 	f 	 •1OU 	directed 

	

prets 	to hand 
attchet to..GorpY..t2r. ofo 	t 	 c 	over/ta e 

• 	.icie,Rongig.Ona 	 over 
- 	•:-T•H!• H? tj: 	 3 5H O:ibJ 	(1E1IJLT 	Y. •tcf 81 	 charge, 

 apn 
, r;3!-j-- 	 withir 

.i2)n 1 	 q- 	 7 day. 

flOiJCZ.z±io1 

	

13) The P St6 	L1lnlster,rtlDi4 
I 

4"Y h 1 PT 	t'à' 

eb i-r tor; 
- 	 flext 	xeot 	e 	- 

	

ASS3m azette. 	
0 

16) pe.rso1 fi1.e of the offiper.R. 

--• 	 i -  •-•-- 	 r3  

• 	:- - 	 - 	
:---: - 	 i 	 .\I-. *(\ P\ 	i.oti no.L- LL -  io 

• 	 By order etc., 
- • ;. r:' :i 	 1) 	 viLrqa.fiL5H 

hi zoq 

03- 
W - 	 - 

	

- 	
iI'o-rU .A . 

. 	 -\!.. 

	

tfl- 	 C 	7Z 

i i I •- 	c: 	iu hirG 	 \i.tq\r k\S .1 rc1 omoM 

!Jrth 	.J.1 	:iF9i9 	171fii1.iJOZA erfT 

	

tr !9(OD 	t({ 	J;;Dflq )LiT 	• 
• • 	 • 	.. 	• C : -'..?5i .c: 	x-ii -.E 	Jiq&a fi-.tiT •8-1-dwsj 

• 	•.- 	; - n_- . 	-' 	 .L:iii 	rñLo1.Lr J:3O. •. .0 t 
31 	-noEno±1via y.E1 	0±/i 

I 	• 	•(I:-rf 	 a:c 	c 	OifV)fiO) tSJH 	t.i1 	,F 

- 	(1.S •---f 	 io 	 •Jd) C: -i'r 

• 	•- f_ r'.).) 

- . 
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GOVERNMENT OF ASSAM 

/ 	
FOREST DEPARTMENT : 	DISPR 

ORDERS BY TPE GOVERNOR 

_NOTIFICATION - 

DateTi Disour,the 20th Novemher/2001. 

NO.FRE.672OOj/15: Shri K. Hazarika,Deputy Conservator of Fo:ests, 
attached to the Conservator of Forests, Lower Assern Social 
Forestry Circle,Bongai'aon is in the interest of public 
service transferred and posted as DiviSlonl Forest Offia'r, 
Aie-Valley Division,Bongaigaon with effect fron the date he 
takes over charges vice Shri A. Sahai,IFS, transferred. 

NO.FRE.68J200115-A 	Shri A. Sahai,I'FS, Divisional Forest Officer, 
Ale-Valley Division,Bongaigaon is in the interest of 
public service is transferred and posted as Deputy 
Conservator of Forests attached to Conservator of Forests, 
Lower Assarn Social Forestry Circle,Bongaiqaon with effect 
from the date he takes over charge vice Shri K.Hazarika, 
Deputy Conservator of Forests transferred. 

Sd/- A.B.M. EunuS, 
Joint Secretary to the Govt.ofAsSam, 

Forest Department, Dispur 

Memo No.FRE.68/2001/1543, 	Dated Dispur,the 20th November/2001. 
Copy to :- 

The Accountant Ceneral(A&E)Assarn,Beltola,Guwahati-29. 
The Principal Chief Conservator of Forests,Assarn,Rehabari, 

• Guwahati-8. 	- 
The Chief Conservator of Forests(Territorjal)Assam, 
Panbazar,Guwahati-1. 
The Chief Conservator of Forests(Wild Life)Assam, 
Rehaharj,Guwahatj-8. 
The Chief Conservator of ForestS,Research,Education and 

• NOrkino •Plan,Assam,Guwahti-24.' 
Th Chief Conservator of Forests(Socjal Forestry)AsSam 

• Guw-ahati-24 
74 The Conservator of Forests,Western ASarn Circle,Kokrajh.ar. 

The Conservator of Forests,Lower, Assajn Social Forestry circle, 
Bongaigaon. 
Shri A. Sa}iai,IFS;Divisional Forest .Officr,Aie-Valley 
Division,Bonaigaon 

Shri K. Hazarika,Deputy Conservator. of Forests attached to 
Conservator of Forests,Lower Assam Social Forestry Circle, 
Bongaigaon. 

P.S. to Minister, Forests,Assam,Dispur for information of 
the Mi n i* ster . 	- 

to the Chief Secretary, ASSem,Dispur for information 
of the Chief •;ecretary. 

The Deputy Director,Assam Govt. Press ,•Bamunima ar,Guwahati-2 1 
for publication in the next issue of the Assn cazette. 
PerSonal 'file of th4 officers. 	 - 

y order -  etc., 

Joint Secrety - 	the Govt.of Assam, 
FrestTepartrnent, DiSpur 

/ 

II 


